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LOK SABHA DEBATES

LOK SABHA

Saturday, March 28, 1970 Chaitra 7,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chair)

MR. SPEAKER : Mr. Raghu Ramaiah.

Wl Wimg WAt (FEaiE) o o
qgtET, AT sEeqT #1959 2 | I S
st § % ag frovd weft wdfem fgd
# ot wwrqEw 9T @ ar AE ! ag
fet & w1 T < wrt ?

SHRI JYOTIRMQY BASU (Diamond
Harbour) :  Two very important things...

MR. SPEAKER : We are very much
short of time even to finish the business on
band.

SHRI JYOTIRMOY BASU: One is
with regard to the assurance given by the
Government of India on the Private Mem-
bers Resolution on unemployment and
unemployment benefit insurance and what
they have done with regard to that,

MR. SPEAKER : As [ said, we are
very much short of time. You may raise
it later at some other time.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I am told the Hindi wversions are available

here.

11.02 brs.
PAPERS LAID ON THE TABLE

Statements showing Action taken on
Government Assurances

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to lay on the Table following state-
ments showing the action taken by the
Government on various assurances, promises
and undertakings given by the Ministers
during the various sessions of Fourth Lok-
Sabha :

(i) Supplementary Statement No. I—Ninth

Session, 1969
(ii) Supplementary Statement No, V—Eighth

Session, 1969

(ili) Supplementary Statement
Seventh Sesslon, 1969

(iv) Supplementary Statement No. X—Sixth
Session, 1968

(v) Supplementary Statemsnt No, XVII—
Fifth Session, 1968

(vi) Supplementary Statement No. XXIIT—
Fourth Session, 1968

(vii) Supplementary Statement No. XXV—
Second Session, 1967
[Placed in Library. See No. LT—3004/70]

No. XV—

Notification re : Market Loan Floated
by Ceatral Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): 1 beg to lay on the Table a copy
of Notification No. F4(3)-W & M/70 pub-
lished in Gazette of India dated the 26th
March, 1970 regarding Market Loan floated
by the Central Government in 1970 71.
[Pluced in Library. Ses No.LT-3005/70].
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SHRI BAKAR ALI MIRZA (Secundra-
bad) : I want to ask a clarification about
item 1—statements showing action taken on
Government assurances.

MR. SPEAKER : He is just laying it.
.Whea it comes up, you may raise it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I do not think there will
be a discussion so far ms these statements
are concerned. He wants to put some
auestions. 1 think it is permitted.

SHRI BAKAR ALI MIRZA : It has
been done before, 1 have a right to put
some questions.

MR. SPEAKER : Mr, Dwivedy is an
old parliamentarian. He knows that these
reports will go to the Committee on Govern-
ment Assurances.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, T have to report
the following message received from the
Secretary of Rajya Sabba :—

“In accordance with the provisions
of subrule (6) of rule 186 of the Rules
of Procedure and conduct of Business
in the Rajya Sabha, T am directed to
return herewith the mppropristion (Vote
on account) Bill, 1970, which was passed
by the Lok Sabha at its sitting held on
the 18th March, 1970, and fransmitted
to the Rajya Sabha for its retommenta-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said bill.”

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your permission, Sir, I rise to annovace
that Government Business in this bouse
guring the weck commencing from 30th

MARCH 28, 1970
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March, 1970, will consist of :

(1) Consideration of any item of bussi-
pess carried over from today's
Order Paper.

{2) Consideration and passing of the
Press Council (Amendment) Bill,
1970, as,passed by Rajya Sabha.

{3) Discussion op the Resolution seek-
ing disapproval of the Calcutta
Port (Amendment) Ordinance, 1970,
by Shri K. L. Gupta and considera-
tion and passing of the Calcutta
Port (Amendment) Bill, 1970, as
passed by Rajya Sabha.

(4) Discussion on the Resolution seek-
ing disapproval of the Essential
C dities (A dment) Conti-
nuance Ordinances, 1969 by Shri
K. L. Gupta and others and consi-
deration and passing of thc essen-
tial Commodities (Amendment)
Continuance Bill, 1970, as passed
by Rajya Sabha.

(5) Discussion and voting of the
Demands for Grants under the
control of Ministry of :

Home Affai's

External Affairs,

11.05 hrs.

BUSINESS ADVISORY COMMITTEE
Forty-Seventh Report

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to move :

“That this House do agree with the
Forty-Seventh Report of the business
Advisorty Committee presented to the
House on the 26th March, 1970 ™

MR. SPEAKER : The question is :

*That this House do agree with the
Forty-seventh Report of the Business
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Advisory Committec presented to the

House on the 26th March, 1970.*

The moation was adopted.

ll.ﬂs} hrs.

DEMANDS FOR GRANTS (RAILWAYS),
1970-71—Contd.

MR. SPEAKER : The House will now
take up further discussion on the Railway

Demands. Mr, Onkar Lal Berwa was on
his legs. He is abs:nt.
st faaamema  (FET) 0 wEAw

AEET, 39 fzq guA o a9z qC 194
& far 777 77 # avw 7 A= A f2y
q, @At qrav fax wragr 43 @, Afd=
fat 71 72t gamAr am

weaet wgam o wra f4FAr w4 o,
atfeT

it frmemw : Afss zarr am
feferfaaas @t Z1ar 2, 39 fzq gare
et Tvaw @t a1 AE gATAr T

SHRI SURENDRANATH DWIVEDY
(Kendrapara): S'r, 1 will confine my remarks
to the cut motions that 1 have tabled, which
actually speaking are small local matiers. But
befor 1 do so, I want to kanow whether the
present Railway Minister it in a position at
least to pive an assurance to the House that
decisions taken by the minisiers would be
obeyed and acted upon by th: Railway
Board. 1 am saying this purposely As
will be evident from the cut motioa that I
have given. the House might remember that
in this House, when the supplementary
demands for the railways were discussed, we
raised the question about the delay in the
constructicn of the Cuttzck-Paradip railway
line. Although on the doy of inauguratian the
Railway Minister himsell announced that n
would be completed by April, 1971, by some
machinations or other, the railway authori-
ties delayed i1, as a result of which the port
paradeep would actually be affected. There

1892 (SAKA) 1970-71 [
was a special conference conveoed by the
Railway Minister to discuss this question,
where the railway officials and myself were
present. There the minister rebuked the
officials and said, “After you have made my
predecessor to annoutce like that at the
Inaugural ceremony, you had no business
to raise other questions, trying to explain
the causes for the delay.” Afier a great
deal of discussion, it was decided that they
would try to complete this construction by
the end of 1971. Afwr this assurance was
given in my presence. M+, Nanda has replied
in th~ other House saying that it will be
completed by the ead of 1972, We discuss-
ed this matter in great detail. They said,
two moninons are necesshry for the earth
to settle, over which the rails are to be laid.
It was alio decidsd that they would divide
it into 14 zones : they would employ small
local contractors for the earth work, They
would persuade the local cultivators so that
the work mav be completed before the mon-
soon this year. All this was decided. Now,
not vnly have they delayed it but even in
the procedure, they are awarding contracts
to contractors from outside. The value of
cach conmtract is fixed at Rs. 40 to 50 lakhs,
so that the local contractors would not be
able to come forward to tuke up the job,
with the result the whole process is being
delayed. 1 do not know what is the pur-
pose of having a Railway Minister at all,
il the Railway Board can undo anything. Can
we take cognizance of anything that the
minister says here 7

I really fail to understand how this is
happening and who is responsible for it
Even though I have been repeatedly d:mand-
iog it, it has not been done. Le' us know
who is the person, who is the interesied
railway officer who is behind all this. At
the same time, il the Railway Board want
to do som:hiog they sz to it thatitis
execuled almost immediately.

Then I will refer to another case. |
find that Dr. Ram Subhog Singh is not
present in the House. When he was the
Railway Minister he gave the assurrnce that
the demands of the train controllers would
be sy hetically co d and cc ded
to the exteot possible This is an issue
which is hanging fire for the last soveral
years. 1 have personally met them and
discussed these matier~ with them, 1 have
also enumerated them ip my cut metion:.
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[Shri Surendranath Dwivedy)

Th: demands are reasonable ones. They
want weekly holidays. Then, if the Deputy
Chief Controller is officiating as Chief
Controller he should get the officiating
salary. As their work is so important,
their rooms should be air-conditioned. Even
though orders have been passed about air-
conditioning, nothing has been done, These
rre small matters with wvery little financial
commitments ; they are continuing un-
solved even now,

Then there is the question of the iote-
gration of Grade I and Grede 1I train
controllers which was recommended by the
Pay Commission. Yet, it has not been
implemented by the administration. They
are only 2,500 in number and the finaocial
commitment will not be much. If one
analyses their salary one will notice that
they are now getting less what they were
getling prior to 1931 as their basic salary,
Even though these small matters could be
at-ended to by admiiistrative orders, the
Railway Board do not want to do them and
the Minister feels helpless in the hands
of the Railway Board. The third pay com-
mission is also not lkely #o go ino this

question, It is all the more reason why it
should be attended to by the Railway
Board,

Shri Nanda might travel third class or
make surprise visits of railway offices to
satisfy himself. That will not solve the
problem. We have to see how the Railway
Board is sitting over the good policies
enunciated by Parliament and the Railway
Minister,

The Railway Ministe: must have observe
ed that there is a general demand for the
abolition of the Railway Board. If the
general temper of the people is against the
Railway Board, it is not because people do
not want such a board to manage the
railways. They are only againt the bureau-
cratic funcliontning and attitude of the
Railway board. 1t would be a real test for
Shri Nanda whether he would be able to
rolve this problem.

Now 1 come to two or three small
matters pertaining to Orissa.  We have seen
repeatedly urging the censtruction of the
Talcher-Bimalaghat line, the missing link,
betw-en Rourkela and Talcher, If we want
lo iocrease our export trade, if we want lo

MARCH 18, 1970
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tranrport any material from Rourkela to
Paradip or Vizag, it now takes a long time
which could be reduced conciderably if we
connect this 8. kitometer link. This would
save the transport charges considerably and
the exporters, specially from Japan, would
be more willing to take our goods from
Paradip port, 1 want to know from the
Railway Minister when this survey is going
to be completed. 1 also want an assurance
from him that this line will be taken up in
the Fourth Plan as soon as the survey is
completed.

There are several other small matters
about which I have written to the railways.
I will mention one point which has some
relation with food production also.

There are lands near the railway stations.
I particularly mention two railway stations,
Haridaspur and Garh-Madhupur, on the
South Eastern Railway. Agricultural lands
there can very well be cultivated by local
agriculturists. The railways can lease out
those lands to them. But it is found that
this is done by the railway authorities at
Calcutta and local cultivators are not given
aoy chance to cultivate those lands. Some
others who have nothing to do with cultiva-
tion, who are not agriculturists themselves,
are given these lands as a result ~f which
actually the local people suffer. They have
made several rerpesentations and some
inquiries have becn made but 1 do not know
who manages all these things. In spite of
all these inquiries, the real beneficiary, the
person who gets it, is not the local man
bot somebody who sits in Calcutta or some
ather place. I would like the hon. Minister
to look into these things. I will be happy
if at least a man of the experieace of Shri
Nanda goes into the details of the adminis-
tration so that the people fet]l that the
railways are moving in the right direction,

SHRI M. S. MURTI (Aoakapalli): Mr.
Speaker, Sir, I wish to speak in support of
my cut motions Nos. 1024 to 1027. First of
all, 1 wish to bring to the notice of the hon.
Minister the deplorable conditions under
which Class 111 employees, specially the
ministerial staff, in the railways are working
There are no promotion avenues for this
category of stafl. People are stagnating at
the maximum of the ipitial grade of recruit-
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ment. There are cases in which staff is stag-
nated for more than 10 years and in certain
categories for more than 15 years. Certain
anomalies have been pointed out by the
Second Pay Commission which have not yet
been removed and the Third Pay Commis-
sion is in the offing. Unless these anomalies
are removed, these will be carried over to
the Third Pay Commission and it will be
very difficult then to remove them.

The hon. Minister has announced some
reliel to these Class 1l employees who are
stagoated at the maximum but it has been
twisted by the Railway Board by giving a
different interpretation to the intention of
this announcement.  The iastructions issued
by the Railway Board to the General
Managers and Divisional Superintendents
say :

“Have decided that Class Il and
Class IV rarlway employees of all grades
who have been or may hereafter stagnate
at the maximum of their pay scales for
two years or more be granted a personal
pay equivalent to the rate of increment
last drawn by them. Railway employees
in Scale Rs. 450- /5 or Rs. 435-57§
(AS) who have been at the maximum of
their scales for two years or more, be
gtanted a personal pay of Rs. 30/
p.m.'"

Then, the interpretation is : -

'Only such of the stafl will be granted
the personal pay who have bsen declared
fit for promotion but could not get pro-
motion for want of wvacancies The
personal pay should not be counted for
determining the class of railway passes
and PTO's.”

These are the instructions given by the
Railway DBoard to the various Genera!
Managers and Divisional Supsrintendents.
The intention of the Railway Minister was
to give reliel to all persons who were stag-
nated at that level for two years or more but
certain conditions have been placed by ihe
Railway Board. They have taken away with
the other hand what the Railway Minister
had given with one hand. This is how the
intentions of the Railway Minister are cir-
cumvented.

The Second Pay Commissivn recommen-
ded the classification of the mibisterial staff
on the basis of the nature of work and kind
of responsibilities that are to be distributed

CHAITRA 7, 1892 ‘SAKA)
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among different levels of the mibisterial
cadre. The Railway Ministry has accepted
these recommendations but the implemen-
tation has not been done till today, It has
resulted in heavy workload on all levels of
this category. The principle of equal pay for
equal work has been thrown to the winds.
In spite of loyal and hard work put in by
these employees their gricvances have not
been redressed. The need for upgradation
of this category of railway employees is very
much there and they have been representing
this matter for the last so many years. Even
in .+65 when Shri Lal Bahadur Shastri was
the Railway Minister, in his Budget speech
of 23rd February, 1956, he had made a men-
tioned of these things and had declared
that it would be taken up as early as
possible. But till today that has not been
done.

The All India Railway Ministerial Staff
Associations in their various memoranda
presented to the successive Railways Minis
ters pointedly drew their attention to the
need of implementing the recom nendations
of the Second Pay Commission and upgrad-
ing the posts on the basis of job analysis,
The Second Pay Commission deflned the
duties of upper division clerks entitled to
Rs. 130-300 who are required to deal with
cases involving nothing and drafting and
dealing with rules and regulations for the
implementation of major policies and exe-
cutive orders issued from time to time by
the Railway Administration. The recommen-
dations was not implemenied which 1esulied
in stagnation at the maximum of the Initial
grade of recruitment and reduced the chances
of promotions  The rigidity of fixing 50 per
cent in the lowest grade blocked the chances
of promotions 10 higher grade. The plea of
this association o keep 4 per cent in the
lowest grade, 60 per cent in the pext grade
of Rs. 130 300, 25 per cent in the grade of
Rs. 210-380 and 8 per cent in the next grade
of Rs. 3 0475 clubbing the two grades and
2 per cent in the highest grade of Rs. 450«
575 has not been conceded to till today.
Until this is done, the injustice done to this
category cannot be removed.

As If this injustice is not sufficient, a ban
on recruitment to this category alone was
mtroduced. In 1966, when Mr, Hathi was
the Minister of State of Home Affairs, he
said that there was no ban oo the recruit-
ment as such. This is what be said In
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{Shri M. S. Murti)
reply to a question put to him. During the where this ban is imposed and not to other

same vear, in reply to a question put to the
Railways, the Minister said that there was a
ban on recruitment, I do not understand the
contradictory statements made by both the
Ministers.

This is what Mr. Hathi said when the
Opposition was asking persistently how much
had been saved as a result of the ban on
recruitment,  Mr, Hathi said that Govern-
ment servants retired had to be replaced and
8o there could not be any ban and that a
committee scrutinised the maa-power position
in each Ministry and declared thuse who
could not be jusiified on grounds of work
as surplus. During the same year, in August,
1966, the Railway Boaid issued orders to all
the General Managers of Indian Railways
sayinp that the Government have decided
that in order to effect reduction in adminis-
trative expenditure, u complete ban should
be imposed on the recruitment of staff in
administrative office. and that even wastages
on account of retircinents, discharges, eie.
should not be made up by recruitment. The
Railway Board says that this total ban
applies to all posts in leadquarters, Divi-
sional or District Offices, and also to minis-
terial pasts in Construction Offices and Pro-
duction Unils,

Fhese are

the orders issued by the
Railway Board.

1 do not understand the

contradic.ory  statements made by both
Ministers.  The ban is still there in this
calegory of employees. This ban is not

applied t0 any other category excep! (o this
category. The number of posts of oflicers
have been doubled and their pay structure
rationalised by upgrading their grades. Can
this be called cconomy ? 1 cannot under-
stand why this has been done.

In reply to Unstarred Question No. 8649
put by me on the 6-5-19 9, that i, “‘whether
it is a fact that wvacancies caused due to
death, resignation, promotion and retirement
in the Ministerial cadre of the Railways are
not being filled, but the work is distributed
among tht residual strength”, the answer
that I got was, “With a view t5> effect eco-
oomy in administrative expenditure, a ban
bhas been imposed on filling up of vecancies
occuring on account of normal wasiage,
retirements, discharges, elc.”” This is the
zeply given to me. This is the only category

categories of employees.

With the implementation of successive
Five Year Plans, there is an increace in the
running staff and some other categories as a
result of which the workload on this class
III category has increased meny fold. There
are no yardsticks [or the work to be done
by this category of employess. The work
is increasing day by day. Even the vacancies
caused by retirement, death and resignation
have not so far been filled up. With all this,
compulerisation has been introduced in this
category with the result thal there will be
a complete ban on the recruitment in future,
I do not kmow how this problem of un-
employment is going to be solved. The
element of computerisation reduces the
chances of employment. The future recruit-
ment is being blocked by the introduction of
computerisation and mechanisation.

Clas~ 111 empoyse. form part and parcel
of the administration. They have got certain
responsibilities and they have to work under
certain service conditions. They cannot be
ircated as other classes of employees. They
cannot tuke to any agitational methods but
this should not be exploited by the 1ailway
administration The Railway Administration
shoul meet their representatives so that their
grievances can be discussed ucross the table
and redressed. It has been said here to my
question that they might joint anyone of the
unions and agitate for redressal of their
grievances. But this is a special type of
category and they have got special responsi-
bility. They cannot join others, If they join
anyone of the unions, then when they go on
strike. these peonle also will be obliged to go
on strike and the administration will be
paralysed. 1 request they should be treated
as a separate category. Officers have got
their own associations and they are carrying
on thir work through associations and
administration has recognized them. Why
not the administration recognize these
Class II1 Employees Union ? There need be
no objection to it. They arc a special cats-
gory which forms part and parcel of the
administration. When they sii together and
work together, naturally their grievances
can be discussed across the table. So ]
requsst these things may be considered.
They cannot be left to the whims and
fancies of other upioms. It is only in the
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interests of the railway administration which
will, otherwise, be at a disadvantage.

Then, nearly 2000 casual labourers have
been retrenched recently in the Waltair
Division. In view of the present unemploy-
ment position in the country, this arbitrary
retrenchment of people should be stopped.
I request the hon. Railway Minister that
he may examine these things and take neces-
sary action to redress their grievances.

Another point I would like to mention.
There is the railway development. That deve-
lopment is going on in a lopsided manner.
Where there exist already railways, they are
improving them aod wherever there are no
railways, they are not opening new railway
lines and the regional imbal'ance which is
already there is aggravated. [For example,
in Andhra Pradesh there are only three lines
running and there is a survey for introduc-
tion of another railway lines. Now many
new projects come up and products from
these projects have to be moved to the mar-
kets but there are no railway lines. They are
left to the mercy of private transport
operator. There is a proposal for a railway
line from Ongole to Hvderabad vjg Nagar-
junasagar but that is not taken up. When
Mr, S. K. Patil was the Railway Minister
he promised (o take action for this new
line, The Railway Minister should consider
opening new lines s2 that the hinterland can
be opened up and products of new projects
can be transported by these lines.

= afrer sare (afFar) @ wege
wgIEw, aWe (vHA) qEEH! GIIET AT
A or ANi & dw gw A @
&7 waa? faur & 98% foau & grard g
% dfga a9 & 9= 8¢ § AuAT @
WYE-STE T T Gq FE AT W TG
wfos awa & & at g ewr frar 7

AT YW oA Y A W oW fawwme
areafas fegfq &1 qar @A & fag @&
Fiwt e g N geam gF femd =
fasmos o 7891 gEAT @ @EE ang
=t & #ifs A% 3% qar " %W
wrw At =z & afral w feefe
FfETedl &1 ATHAT FTAT TEQAT
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AT § At Sifar gat § ag wre 4
UF & #9 FATT £ | AW F X A6
wez & foad s oft g faar geft
g Yo s g fr gart vt @
o fadry s A S WA H sy
' Nt 5 weerar w1 aura w30 )

T ¥m F fam Amraardy anve o
mmm o m s io W A
@ A N gw Ao ey I
= aree 7 & Ao dw R St wY
faty &7 & fw o & ofrdl Y Ff3-
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et ¥ 5T FA ¥ faw afsa waw
AT AT | vy A 2 ¥ few #
are, faorst e wwrE 7 srreqr ATEw
wEl | sy gframat & g% fag
sqaeqT FTE AT W1 FH ¥ FH gL TH
a¥ oW qX A 3o & fesal, qrart
wife ot awr sar & ovar # w9 @
faoreft 7 orft 71 5t ¥ oy o W
W TEHET WA BT AT I N QI w7
fear wmaT w1 |

et oo & geafas e w1 F+9
& & fau o warer o wfaw Afma
T sy a1 fre mfear a3 2 ) |@me £
ot o & garfed & aver e A
=AEqT T AW ATfH T A H A F/E
oy wftad #Y saaeqr sar & geay @ fE
gt fag frges &t a% &fes s 7€
oY T g @ qE1 AFT IEAT sqAeAr
Worasdt &) fomag & @ § &€
e & gEfed & fag & 1 S
srweqt gt § 9t oy 0§ sErew
ufr & o fiwt o & gEifed & fag
¥t @ wifge ot gETr ag EREETE
GHTS T ATT HATAT GT0% & a%ar § |

TRy g ofews @R i o5 T
O § W W # oFar a1 § fag
W OF AT gre g wwar &1 W@ H
TR T & e WY A e
¥ fo tedw & wiwrh o s fex
g &% & | S & fag oF IWOR
EWTR TEF T Iy e, W S
FAw F e e @k Wt fe
wre X agt W W wrfe @R & fa
girar & amw, 98 faldm o @ fag
farqr e WYX ATE ¥ GOA T T AT &
foe fedw gt & wmw, & ¢ wfe e
arr W @t W # gfewr agp A #
s st W W wdwfat o e
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ar3e ¥ faair v § 3% @k o
g afz # fadw gfer ot wer ofe
STA frar O & ot ¥ Ag ¥ I
TF &arw dar g Wi T WU 9T W
ot ¥ faq-qq w8 a@ oF AwAw
Tz gafeT g e )

2§ UFAT FT ATIAT 47T FH & fAC
e 2 &1 A WA wAmy g
# | gar fag wraw @ fR oR Tzw
gritfsa fer ord wfe agr v g A &
FOTE AT & 5rE 2 ArE ¥ Y iwwEs
O ¥R FT RN FE E I wEw
T 9TaT a1 9T WETH ATA @A AT
FEFI B THT X WIAT AT W T T qT
T forg frgew g9 STRY | 2w
¥ 2T UF W F TZT AT TA1 W7 q9IH
Ta Y FrRTd R W & AT ®
T TERaT & 9T | ag wew fa
oE AW F OF TSI WTAAT 7 OFAT 1
TTEAT 2T FF AT g |

% argm fr ot @ form 3w
ITT 12 o a% ¥ IH & avai w f o
@ ¢ gt A 39 99 fowa &
s & g 1S ad & & sw | W=
ghar W # IS ai &t wig d @ @R
&g ¥ Y ¢ Fammn & gifaw s a6 6
org 15 a% &)

2w & WL 9w qg wfgfy, o ar
gRET IR T A agt A &
sl w wwAEw AT AN w7 e
Tt T twata & 2 ¥ wifgy |

e ax ¥ 1y WA enw Afe
FATCE ¥ AFT GO A% It § W A
# qu arar 2w AN GO WX AT
i i g § gER TR § fag TR
) sqweay woh wifgg | @ ff IF A
dify Wit ¥ f @R o ¥ o Qe
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we W wifg ) wgt WA s ¥
grafaa wfasrd wgraar wifs s ¥
qroaldr Ay § W gEr & o AT £
wofr wEre ®Y Tw W fadw & ¥ @
& wifge W ag demT =nfgy v twaiw
¥ wfe R F ¥ A @ W R
A WG g AT @ AE | 2w & fdt
Y T gt ww A W &dt SAw g
agt & qifeq @q FHwI@l A A7 TG
T W% Ao aeeTe X Y SEEdr w7
o | g Rt awg @ wrfeeh A Wt
oI |

af gw aTea 7 ¥ § FATAATS qHIA
o} TaTaAT T WM w7 ford fa
g7 wm fam art sma @ &t 3y wrAww
gfr 2w & ¥ wfesfea, fogd o
Faferer wrn Hifw @ e 97 & IAET
gw fasra #3, 1 ATl F1 A€ AT
# awdter £ | ST ¥ fqu & WTOR
xawrs fr g1 amea oifs weardg @
WS, TET, weAl, wier g g Tt
o arft @ 3w Y W A A AR
50 & fae 79 feqr mar & afew ag
&% 1 fawg 6 oo a% 39 0T wW
aff wroew ey T 4 el A wmeAr
fr wawr w17 wfs st grow soar
Y | AT S ¥ AT oEne a%
oY YA AT ¥ AT Ag FATE ¥ wwU
WX 73 ¥ A w2 W afaar s
Wy faar o Y wH agiw ¥ feaw
wer feglt aor ofeaw . . & Srgw &
qrm &y & fg gfrer @ ot )
¥ATCE g & drw w1 ag 120 v Wt
ofewfon & writgy, afear A @R
AT ¥ ad area w5 fear am o offs
7% Pt ol e dfca Wk R
W s gk ugt & e o
Tagd # AgT AW A% wfegre e
aea & 1 o fag o gww § fe oy
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37w 37 sEA N geEwE fear
wTa et Y Mgt aw frar o of
9 A9 ®0 W AT wfeg ® A
729¢ a% W YWY WA
q2 |

Wt i agn w4 H yE Wy foed
8 ¥Y wrwa frdew ®AT wigaT °r )
afear aarew & fag st faer & ¥aw O
& 37 werdft & 1 gt afear & gug A
T A ot @ i fiee gEd A
WTFT GIA KT S A W & ) ww AwH
wrEtw A R fg @ wf
wrag ufewfal s faar @ dfer o
Tt At FseT & | YW sz 9T WA
greedte o g T & grewife wF @ ger
& e gl v HowfY W T & e
afar & e W wRw ¥ ava o
Y Wt A wAr€ o Wt § | wwh fog
& fored-fered qom &) mar § Afer wg
e et aw Ag wArf mEh ) f
Wit oft ¥ am s @ MR W ey
T €Y JEeqT &, Afwar ¥ gew A
T 39 %1 497 fXqr urw |

TR agt g . o frgre wY firem
& forg ot o1 twk qw & | Wiy ww o
mfeat ® @ v & Afer 99 o daw
aifwdl A wwr N e mf W@
arez dufeew ot dew o W 9w
I T A it § 1w faole -
W X e A AN ad amer W
ok fwwr & 3@ T 7w, Fowr o
wifE &t wwd @ 41 dEr A qm a2
WAl ad?

Tt aw ¥ o f vext wi
W gt wgt & S R wiwrd ag
arcdt q% wft ¥ e v § ) foor &
o 3 s AT oF Ty § @ A
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[ wfemr o]
QUEATT &7 ) gui agi Wik &1 wrg
WR Newtas #t qgrf i & Afew
qaTgay gaTa teret fasge gifea @
& W\ agt ax A off ey A g awl
9T Ao ArREifza #1 0% g ST
et & o aferar @ oF dew we q
& o &t gErk wed Afw mrk A ar ¥
o7 § I Ay 9T F fezww IfAw AR
T GU ATRTAT & STA & &AM | W
g ¥ gAT A F EE WeY WX I
O T fawa Wi /g & 9@
At & forg gee-3aT Qgar d 7@t adm
ot ag 7yi 9T QA FAT RN | WA
Wit W B afear & frwre A1 W
faftg =7 & @ T wifgr w@ifE A
ST mmr A @ waly aq 1857 ¥ FFT
1947 a & wredrg =amxaT @9W #
wwafy T@r & W IEHT AEE AGA @I
2w Y wrerrdt & froafaar & ooy
w1 O gU & 9aq B9 & w=q faEt A
& agf gu & | wafan & ag fr @A
N # PA-NA 7971 @l T AA-
ATA &Y FIT FT FIT |

gd z ¥ Arg oz TRAr vAr ¥ fr
G5 FATH & THY  Fuadedr Sy
OFETH § FATY WRI-AE qAeEg &
wrdt § wt are @ FAFr Aer A T@rg
ardft wgeft ¢ Afaa e faodm o eamw
® wuatfval o AveArd ot agw Wrr @
are @ g fr3adz f fear amr war
¥ oitfr ofva 7@ 2 1 o7 A &1 wwAT
et fr aearg dtw T9a & sawfar
¥ vl wfes Sidr & 3T W=l wr
arerz a7 f A1dy § afax 81F FEIfE
®Y ATETT ARAT AY §T 1@ IET g2l
F T & | ag S aEeard W 1
AT ¥ famT & o€ Aw i @t &

foarer & fag & Tows fs Wi
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¥ oF gfaa s § afF WY F9ETd
& ag W ¥  owv gwr & 1 Ay frod
Nem st % @
= & Yor oy 9w, R § qAw
#t faar fr goet og & Sfew wor @
TATGIETE FEET IEET AL guT & 1w
@ ¥ U7 TF 1 7 oF feres wEard
T WHAT &, TREYL § s0g W & AfwT
A& fF gw IEwr agh 9T Ad &
AT wgaT ¢ fF wErorEdy e & faww
¥ 99 g AuaT @ F7 g &% @ §
ar €W a1 #t fawwa fF gk Wi T
FHTfal w1 s At 93 @ § I
=T EHT i |

AL AT F A qA T 37 A
wfvear vamie 2 gz 17 a% F W<
sttaas 3, 3 sl 4, 4 w2 ¥ swdt &)
6, 6 9 7% AT QAT ¥ | wF AT AV IW
g7 %1 3 A ¥ fgamw & qur Evoweaw
a1 T a1 foe ow ¥z A A A @
farar sma AT arewgw ¥ for ¥ Trew
Y Tre et omr o Y A 3w 67
o AT 68 =TT Y 6, 6 WL R, 8§ w¥
FT 9@dl & AT A deggaR & wEn
aNfe carerame gfaafad & ogd &1 w@r
T 78R & FRW TE W@ I @
QAT 1T & | TEEY T AE qWA AT
wifgd | |y & TAwY wgAaATe AR
qT war Sifge faad faarfeat 1 srar
g

TFT 7 g fAaw @ W wr d
Sifs st qrgw qe & @i @ afwar 15
#e qzar | & @Y A & A
srear § v ag afear #1 o aft ama &
fog &¢ & WX A ZiEqE faw @@ @
2 Son fau ot § @@ war ST
wifgd fis 9@ 9T & 7 A oW @ a¥,.a%
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7 @ fr a8 faw zimor & fad & e
| AT |

va A 3y Wy wEef@i § At #
FEAT ATEAT § | I FAAME 7Y 7HA
Y agt fegra & 1 HRE F ¥ TWH I
96 93z /NI *1 7T o gu § wafe
e 3 & wwfal & fag 18 qw@e
HE W QX AE EY I & | Tg W1 AT
AT B § FAT gHTOATE &7 wotw & 6
OFAd F1 A 96 gz AEHI FT AT
fear omr st wHafal & far afs
gfmar < & & oY gwelt sqwmEa f@
A &, fod gm0 & ww gaT E 18
Iz JFAT KT 6T sgaedT T Y 7

qTA WEA 1 qedfeT §¢ 9@z
ot faams goma 3 & At § gg 4G
g & | wead A geragrt € o
fF #omm 3 & FH=rfaa ft @2 27w o
7€ @ | WHEAU FT FEAAT AAL-TeET Y
S & ot gAY ot gwg ¥ & Svar g
wafs #9@ 3 & FE=r<r 15-15, 20-20
HI a%F F6W 0T TEF Y a1y ¥ 1 W
Ty & ford w7 for o § 1 wwwT A
a1 THIEA TR W% geifAaT Wi W
AT & AT q% 81 AW § FwfE w3
¥ sfeat & farg ormg-onrg o feame-
¥zw gErtRATA @) 2 |

T WEEC AT I 9 ATH § qw I
w 9T ¥ fred @ & ¢ famd swaT R
#few ww 3 & st 1 #€ aw
Y qeE & 1 g fafafegal # 220 Wit
220 %o ¥ WTET ¥AT A ATH HE W
& uweTEeer O § afer WA wsErd
Ao e A T eTRReY fA K W
g & WA suArfdl & arg sgredt @
@ 1 wror = Ay o fafree § Al
arg & dae dree f § 1 gafwe & s
war g f ag o aEi @ sgrgyfaqas
faart w76 ard arEi £ &% 500 )
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MR. SPEAKER : We have about 1398
cut motions.

SHRI PILOO MODY (Godhra) : I have
only eight.

MR. SPEAKER: It will be wvery
dificult for me to accommodate all those
who want to speak on cut motions, Besides,
most of the parties have already exhausted
the time allotted to them.

SHRI JYOTIRMOY BASU (Diamond

Harbour) : Our party, namely the CPI(M)
has net exhausted the time.

MR. SPEAKER : That s still
pending.

SHRI A. S. SAIGAL (Bilaspur) : Itisa
strange thing that even those who have not
spoken on the President's Address are not
being allowed to speak on tre railway
Budget.

MR. SPEAKER : If the railway budget
could be a good substitute for the Presideni’s
Address, | bave no objection. But I do not
think that ooe can make it up that way.
There are a number of Demands that are
coming up, and those Members who had no
opportunity on the President's Address and
on the railway budget will be accommodated
at that time.

SHRI A. S. SAIGAL : Thote who bave
ool spoken oo the President's Address should
pct a chance to speak on the railway
Budget.

SHRI PILOO MODY : Before you (ake
up the cut motions, I would like to submit
that we bave one more speaker from our
party to speak on the Budget.

MR. SPEAKER : Certainly, he will
be sccommodated But 1 would like to
remind him again about the time limit. His
party has only & minutes left. The Jan
Saogh has 2 minuies left, and the IMK 14,
while the BKD has got 7 minutes, and the
Members from the BKD can distribute three
minutes exch if they like ..

SHR1 JYOTIRMOY BASU : The CPI
(M) bas still got titne,
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MR. SPEAKER : 1 know that.
calling Shri Ganesh Ghosh now.

SHRI GANESH GHOSH (Calcutta
South) : Leaviog out all other points with
regard to the administration of our railways
which have been amply placed here and
will be placed in more delail by many hon.
members, I will confine my remarks only to
the serious mismanagement and terrible
bungling of the Railway Board in the sphere
of railway electrification. No wonder there
have been so many cut motions demanding
early abolition of the Railway Board.

Towards the latter half of the fifties the
Government of India took a decision to
electrify 75 per cent of our rail route to
effect economies in coal consumption.
Accordingly, the Railway Electrification
Organisation came into being in May 1958
as a separate independent organisation under
the Railway Board with a scparate General
Manager with  headquarters at Calcutta.
This unit did splendid work. Even the
Railway Board has admitted that the REO
in Calcutta has electrified 2,534 route kms.
and 6,247 track kms. and the pace achieved
by this organisation during the Second and
Third Plan periods is well worth comparison
with that of other advanced countries of the
world,

Even with regard to expenditure in work
per unit, this unit's achievement is admir-
able. A comparative study shows that the
REO exccuted clectrification of 5,479 track
kms. at an average cost of Rs. 1.b7 crores
per track km. whereas for the Eastern
Railway the corresponding cost for 407
track km for the Howrah Burdwao
and on (he Tarkeswar branch line it was
Rs 479 crores per track km. For the
Central Railways, the cost for a total of 750
track kms. (the Igatpuri-Bhusawal Project)
line was Rs. 2.4 crores per wrack km. On
the Southern Railway, for electrifying 789
track km., the cosi per track kilometre was
Rs. 2,50 crores. :

Then again the work of the REO has
almost been completed within target dates
whereas for the Central and Southern
Railways, they took much more time than
originally estimated. The average rate of
progress done by the REQ was 4.5 per ceat
whereas for the Zonal railways it was only
2 por ¢ent. Thus the return on capital
eapenditure being delayed and the clement of
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interest on capital being reckoned for a
longer period the cost for the zonal
railways was much more than what I have
just now showed.

To illustrate the impressive performance
of the REO, the Railway Board itself has
said :

“]. REO was able to achieve over-
all economy in standardising the design
in overhead equipment and power
supply installation and thus reduce
overall cost of electrification,

“(ii) REO was able
availability and utilisation of
critical items of supply like
copper conductors elc.

“iii) REO had been able (o make
an oulstanding contribution™

to ensure

mark the words ; -

“in the development of indigenous
items for overhead equipment etc. and
thus eliminate the use of imported
equipment.

“(vi) REO was responsible to a
great extent in the design of
electric rolling stock and also
in their manufacture here,

“(v) REO took up for the first
time for the Indian Railways
cabling of the long distance
tele-communication circuits™.

These are no mean achievements. Aoy
developing country like ours mey feel proud
of these,

Quite correctly the Railway Board had
taken a decision earlier that all electrification
work during the Fourth Plan period would
be done by this REO with its headquarters
at Calcutta, but suddenly end without any
real justification the Railway Board declded
in December, 1957 to atolish this splended
organisation, the REO, and to hand over the
work of elecirification to the zonal railways.
The main reason for this disesticus and
pernicious decision of the Railway Eoard
was nothing otber then tke gecgrapbical
remoteness of Calcutla fNicm the project
sites. This r1eascn or this ples, honever
leme it might ke, is certeinly unicnstle and
tascless fiem the ecmitsive ¢f 1le Railway

Boaxd itself, !
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What did the Railway Board say ? The
Railway Board said :

“The Railway Elecirification Organisa-
tion from Calcutta completed Yo per
cent of the suivey for Virar-Sabarmati
by 31.1.1 €8.”

“82 per cent of the survey for Madras
Vijayawada wes completed by REO by
31.3.1968.""

“99 per cent of the survey for Kanpur
Tundla was completed in May, 1966.”

“Foot by foot survey for Rourkela-
Drug section was completed in May,
19€6.

All these works were controlled from the
Calcutta headquarters as the Railway Board
itsell admits by establishing field units in
Bombay and Vijayawada. In view of these
indisputable facts the criticism and discon-
tent expressed by the Estimates Committce
on the Railway Boad's decision to abolish
the REO was certainly justified, What
did the Est:mates Committee say 7 It
said :

“The Committee are of the opinion
that the reasons advanced for the decent
ralis.tion of the centralized Railway
Electrification organisetion, i. e. economy
and efficiency, are not amply borne out
by the facts. In the past, preliminary
survey, eslimating and even technical
advice etc. for electrification projects at
places like Virar-Sabarmati, Madras-
Vijayawada, Igatpuri-Bhusaval and
Madras Beach-Villupuram, which were
far away from the headquarters at
Calcutta, had been directly conducted
by the Railway Electrification organisa-
tion as it existed at Calcutla befoie
reorganisation. The Ministry of Railways
themseives have commended the good
work done by the organisation. Io
these circumstances the Commitite are
doubtful whether it bas been a wise step
to decentralise a well-knit compact or-
ganisation which had acquired the
technical know-how and which is stated
to bave achieved a pace of work com-
parable with that of other advanced
countries of the world.”

Certainly this has been a very unwise and
I must say a foolish step. We would like 1o
know from the hon. Minister what action
be is going 10 take on tbis scathipg criticism

CHAITRA 7, 1852 (SAKA)

107071 %
of the Estimates Committee on the action
taken by the Railway Board.

But the effect of this decentralisation of
the REO on the employees who have worked
there for ten to twelve years has been
disastrous. There have been large scale
retrenchments and reversions of all categories
of electrificatson stafl excepting only the top-
most ranks, The Railway Boaid has not even
denied this, and when asked to indicate the
proposals of Government for utllising the
services of personnel of the REO with thels
long experience, the Railway Board said :

“Those of them who are prepared to
to go to the open lines, would be sent

there."
But in the open lines, what is the fact that
awaits them 7 The Railvay Board
replies ;

“Whenever construction comes to an
eod, there are reversions right from the
top.”

This is not entirely correct. How many of
the Class I officers of the REO have been
reverted on being sent to the preseot lines ?
Not even one.

But class Il and 1Il officeis are invari-
ably reverted or compelled to appear before a8
Dew test to prove once again their competence
aod ability to contioue in the same grades
and posts which they had so long held and
which they had acquired in the REO not by
giace or charity or fuvour but by passing
through an equally rigorous test held by a
regularly constituted selection board. Through
the conirivance of a new test, 99 per ceot of
these persons, il not all, are degraded and re-
verted to their original posts which they beld
ten yeais sgo when they first joined the REO,
In complete justification, hundreds of them
arc going to the different High Courts to
seck justice from such antics of the Rallway
Board and in almost every case the Rallway
Board Is receiving rebuffs in the form of
injunztions. [ think it is still possible for
the Railway Board to close this chapter of
their disgrace by discussion and coming to
terms with their employees.

Thbe condition of the class IV casual staff
is still more deplorable and serious. They are
retrenched in  hundreds and th ds aftes
completion of a sectional project. The Railway
Board has blandly and shamelessly sdmitted
this when it says ; “it is cnly ca:Lal labous
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~which is not employed further.” The casual 12.00 hrs.

workers do not get any preference when
there is recruitment for similar works in near-
by new projects. Their valuable experience
and special knowledge of electrification work
acquired over long years of work ; their
experience of 10-12 years has no worth or
value for the wooden headed Administration.
The Railway Board's policy has been stated
thus :

“When seleciions are held for any
permanent vacancy, casual labour who
had been working in the railway electri-
fication scheme had to take their chance
along with the other casual labour of
the Railways.”

What happens generally is that the rail-
way casual labour of the gang mazdur or the
porter type get recruited fo take up electri-
fication work in place of those who had ¥-10
years of experience in such work behind
them, Belicve it or nct, immediately after the
completion of a project all the casual labour
in spite of their experience are retrenched
and absolutely new and ipexperienced
persons, unacquainted with the electrification
work are recruited for maintenance of the
system. What reason, what logic and what
meaning can this have— I want the Railway

" Minister to explain. Railway electrification
work in any form cequires some skill at least
and what these new recruits can do for the
maintenance of electrification works we do
not know. After full and careful consider-
stion, the Estimates Committee in its seven-
tieth report on page 635 says :

“The Committee regret to note that
when such projects as railway clectrifica-
tion, for which a separate organisation
was specially created about fourteen
years ago, are completed, there is a large
scale reversion of employees and
retrenchment of casual labour. The
Committee need hardly point out, as had
already been admitted by the representa-
tive of the Ministry of Railways, that
such reversions create a sense of dis-
contentment among officers and staff.
The Committee would, therefore, like to
suggest that the Ministry of Railways
should give a thorough and careful consi-
derution to this aspect and consider the
feasibility of absorbing the employees in
equivalent grades or posts im other
projects.”

Mr. Speaker, Sir, it is more than a year
that this reorganisation has been enforced
and compl:ted. 1 want the Railwny Minister
1o give wus at “least a general idea as to
whether this recrganisation has  effected
economy and efficiency or it has gone the
other way.

This is not the only instance of ineffici-
ency and bungling of the Railway Board.
About |- years back. in 1953, the Railway
Board whimsically and thoughtlessly rejected
Shri Sarangapani’s advice and report and
they  electrified the  Howrah-Burdwan
main line not with 50 cycle alternating
current system of traction but with
3,000 volt DC traction which caused the
general exchequer a loss of Rs. 74 crores.
Who paid this moncy ? Did the Railway
Board pay it 7 Itis the poor people who
have been made to pay this.

So, again, the Railway Board is doing
such an unthoughtful actior, Qur pational
press have condemned this and have expressed
apprchensions that this reorganisation may
cause & loss of Rs. 38 crores. It is high
time that the Railway Minister should give
careful consideration to thit and try %o
reorganise the Railway Board itself, and
revise its decision of rcorganising and
abolishing such a splended organisation as
the Railway Electrification Organisation.

SHRI K. M, KOUSHIK (Chanda) :
Mr. Speaker, Sir, my time is very short and
1 shall be confining myself to that period.
My first contention is that the railways have
been indulging in over-capitalisation. It is
not my brainwave. A cursory perusal of
the reports of the Public Accounts Come
mittee which has gooe into this proposition—
report Nos. 22 and 49—will make this
position very ciear. I take, in the first
instance, the position of the rolling stock
for examination, During the third Five
Year Plan, the railways built their capacity
to the tune of 265 million tonnes, But
ultimately, what was the amount that they
lifted ? It is only 203 million tonnes, So,
at the end of the third Five Year ¥lan,
there was actually a surplus wagon capacity,
and over and above that, after the close of
the third Five Year Plap, they have added
55,000 mcie wegons adding to the surplus
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capacity which already existed with the
railways. That shows the extreme of over-
capitalization and blocking up resources
which could not be available for a better
purpose. .

The PAC has gone into this at great
length and have condemned this attitude of
the railways, and the railways have also
admitted that the input is much more than
the output. This was so, for, (hey depend-
ed on the statistics supplied by the wvarious
Ministries and that turned out to be incor-
rect, and therefore their capacity was found
to be cxtremely large That is how they
have explained. They also gave an as.ur-
ance that in future they would not, while
investing, attach much importance to the
statistics supplied by other Ministries and
that they would pessonally, themselves,
scrutinise the matter verv well, collect
the statistics which could be reliable
and then only any further investment
will take place,  But, unfortunately, it
appears this assurance which they have
given has not been fulfilled. It is for this
very teason why the PAC in its report have
cautioned them. In the Fourth Five Year
Plan, the Railways want to invest a huge
amount on the purchase of wagons. The
PAC specifically makes mention stating that
there is already owvercapitalisation ;: there is
already a surplus cap.city around the end of
the Third Five Year Plan and after that, and
therefore there being a lot of surplus caoacily,
the Ministry should be extremely careful
in further investment so far as the purchase
of wagons is concerned.

That is the spzcific remark of the PAC
about purchasing more wagons. Still, 1
learn that 1 5 lakh waguns are going to be
purchased in the [ourth plan period. There
is already a surplus capacity. Several times
the matter has been examined. Even upto
31.3.1,69, the maximum of what has been
lifted as originating traffic by the Ministry of
Railways was only 203 million tonnes,
whereas the capacity at the end of the third
plan was 260 million 1onnes, And, there is
the further addition of 55,000 wagons.
Therefore, | submit that nny investment
which they have shown a desire to indulge
in the fourth plan period will be absolutely
blocking the scarce and scanty resour’es we
have, This should not be allowed and the
1esources should be used {or a better purpose
like laying certain useful lines.
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If you examine the investment with
regard to laying of new lines and doubling
of existing lines, the investment is again over-
capitalised. In their 2ind report, the PAC
have given instances of 16 lines where
after doubling a certain line, it has
been found that the traffic is far too incom-
mensurate with the investment made on
doubling the line or on laying the track. [
can give two instances—Guna-Muksi line
and Katni-Singrauli line. The colliery has
not been deveioped. They do not know how
much and what kind of cosl it contains,
Without any adequate material, Rs 24 crores
are being invested in this Katni-Singrauli
line. Itisa blind investment. In spite of
that, the Railway Ministry is falling into the
same ditch. 1 hope they will exercise extreme
care bzfore making any further investment
and blocking the capital in the manner in
which they have done so far.

To avoid all this, there is one method.
The public exchequer has given Rs. 3200
crores for this biggest public sector project,
They should be asked to frecze the capital at
that level and raise their own resources for
further investment, and that is the only way
in which the Railway Ministry can be made
to feel what public revenue is and how it
should be spent. Then they will become
business-like and frugal.

There is no plin for conversion of M.G.
lines into B. G. lines. Optical cost of M G,
lines is more than the B.G. lines. Therefors,
industries on the M.G. lines will never
flourish. It is necessary that they should be
converted into BG. lines. But there is no
plan with the Railway Ministry for that
purpose. For economic development, it ig
necessary that the M.G. lines should be
converted into B.G.

Modernisation and computerisation have
been introduced at all levels. Hire-purchaswe
is there for modernisation and computerisa-
tion, but the stafl also is there. We are
burning the candic at both ends, The rail-
ways should see that one of them must
cease in this contingency,

60 10 70 per cent of the goods traffic is
beirg drawn by diesel and eleciric traction,
but there is no proportionate reduction in
the coal bill.  As the PAC has poiated out,
the coal bill is mounting up. The reason
given for this s that it is bad type of coal.
But who asked the Rallways to purchase bag
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type of coal ? We cannot understand the
coal bill oot being reduced when 60 to 70
per cent of the goods traffic is hauled by
olectric and diesel traction. The two are
{rreconcilable.

The RPF. is & humbug. They are
themselves thieves. Tne investment on the
R. P. F, is a drain on the public purse.
Pilferage of coal is colossal. What actually
does the R PF. do? The Railways have
been paying crores of rupe:s as compensation
for loss of goods, What is the use of spend-
Ing crores of rupees over the R P.F. person-
nel ? Th'sis a matter which the Railway
Ministry should consider seriously.

In my coostituency, th: Railways have
completed survey for laying of certain lines.
‘They have given to me in writing that when
funds are available, the Rajura (Manikgharh)
—Adilabad section would be taken up. It is
a short distance. 1If this over-capitalisation
in the purchase of wagons and laying and
doubling of useleis lines is stopped, certainly
such useful lines as I have just mentioned,
which the Railways themselves consider to be
useful, can easily come up. Instead of
blocking the scanty resources, this is the
way in which the funds can be properly
used.

Mr. Dwivedy said that assurances given
by ministeries are not properly fulfilled At
the Kuppam level-crossing, a sub-way was
promise* by Mr. S, K. Patil, but it is still
not completed, Dr. Ram Subhag Singh
promised to open a few level-crossings and
pot to abandon a few other existing level-
crossings In Srikaku'am, but it is not beiog
fulfilled.

With these words, 1 express the hope
that the Railway Ministry would consider
the suggestions 1 have made and act in the
best interests of the country.

it wrg ww (Fag) @ weaw wgey,
o Y oy fenis &7 gawT WAWET WA
g gwr g |l W W # RO
w8 W 7 o § | wmm W /e &
qydw ) ok MW & HrEe gL T A&
orgae fog & | 737 9 TR WOU AT &
fog o &1 ag uw erfew wwW R
g wds ¥, wforr & e g
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wi afs It a8 dawr Y fF 7@ T=A
wiffpr, it fex 9% g9 o wEm, TR
TEH AT AR |

W WA FT Avar 149 fEEnieT
& v W@ afear T @ ge A
W T A FE N B weEr GEed
AP E | ATE A9 & WA o feedt &
7z E19 gU AETCIYY AT &, W @A
f& 9u% gx wud 97 *RIT &, afew
T (@9 ATEA 9, W&F o1 wfedt §
ag-a¢ foer & &, 9% weT AT fah
Frfasr §, fas o ®uT aEA 9T T
9t N dwd @ gEd oF g @
aMYE 9 § @Y @9-9C /v qgw &
g1 e aram g g & o @),
g1t twa gATe fgew ® o@ &, foww
FTCY Al #1E qfa g & awdr g |

AT A #1 o afears ag gen
a1 5 393 dWaem T ow wrse faar ar
foagl v ame 9 @ @ W0
fagE @ 310 T gEw fag M1 7 T
ufedew ¥ wmw W gu @ A
fear qr—

"It is also not good for the developed
area to give a rail track of this type”

EF A19 & TG Fgr TT—

“Itis a parrow-gauge line and it is
cnnsidered that a narrow-gauge line will,
spart from being financially unremunera-
tive, create operational problems.”

&1 WeRi & 619 IgiA 7 W o e ag
W At 9 wifgn WY e o
TS AT gEAT WIgY | 8 A=,
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AT Y 49 O ST Q8T @1 SE JeT
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wer ¥ g ATl § FEAT WEAT
2 fr gat To® A WA &) A A
@ gu I WA @ e faRw ww
%) ag 63 a¥ ¥ g@r 1WA § WX wA
ot gt F, ¥ ¥ fr 9w WA § oW
aTe &, AR AT FIA & WY JHET AT
4 & W oad At wrf daer
# gewar 2 5 T At wERE TE
feeayar & @van Ay fafewa =9 & gt
7% o @ faain &3

**sHRI KIRUTTINAN (Sivaganja) :
Mr. Speaker, Sir, I am very happy to partici-
pate in the discussicn on the Demands for
Grants of the Railway Ministry amounting
approximately 1o Rs. 1,70 crores, fou which
the hon. Minister of Railways is seeking the
approval of the Housc. About 1300 Cut
Motions have been tubled by several hon.
Members of this House and out of these,
49 Cut Motions stand in my name. [ would
request the hon Minister not to just treat
them as a customary routine.

In this year's Railway Budget, Tamil
Nadu has not received its legitimate share.
The longstanding demands of the Railway
employees have not been attended to, 1 have
moved these 49 Cut Motons with the
intention of bringing these issues to the
notice of the new Minister of Railways and
with the hope that he, with his vast adminis-
trative experience, would look into them.
| um sure that he would go iato these issues
carefully and formulate good schemes.

Out of these 1700 crores of rupees, an
amount of Rs. 15045000 is to be spent
towards the adminisirative expenses of the
Railway Board. Irrespective of their party
affiliations, mmany hon. Men.bers of this
House have pointed that this Railway Board
is a high-level bureaucratic set.up, which
pays scant respect and regerd to the officers
at the lower level and contributes greatly to
the delay in the execution ol policies and
programmes, 1 would urge upon the Minister
of Railways that he should at least this year
take #teps 10 abolish the Railway Board
and in its place create a differect viable
institution. The Railway Board is d.voting
greater stiention to the propaga.ion of
Hindi ianguage than for the implementation
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of important projects. It is not only in
Tamil Nadu but also in other non-Hindi
regions theie is this feeling that the hon.
Minister, Shri Nanda, has « soft corner for
Hindi. 1 request the Minister that he should
endeavour 10 dispel this impression.

SHRI G. VISWANATHAN (Wandiwash):
He should disown it.

SHRI KIRUTTINAN : The Government
proposes to spend Rs 4,12,000 for the pro-
pagation of Hindi by appointing an Assis-
tant Hindi Officer in the Rail.ay board.
Here, I would like to draw the attention of
the hon. Minister that the employees of the
Railways are being compelled to learn Hindi
and a ciicular to this effect has been issued
through the Union Home Ministry. For
those who qualify in the Hindi tests. nearly
Rs. 1,000 arc given as award.  Besides, they
are also extended the benefit of free
Railway Passes and such other coacessions.
The Government, which are interested so
much in the propagation of Hindi, should
also consider in what manner the public
money is being wasted. Those who qualify
in the PRAVEEN examination ire given an
award of Rs. 250 ; those rassing PRABODH
Examination get an award of Rs. 250 ; those
who pass PRAGYA get Rs 500 as award.
Instructors are appointed to impnart training
to these people. The Ministry should not
me-ely be concerned wi'k the numner of
people who qualify in these tests. T would
state here that these instructors do not rest
content with their salaries alone, but they
do get a share in the money awards given to
the successful candidates. If you maie the
so-called successful candidates appear again
in another test under the supervision of an
officer appointed exclusively for this purpose,
1 am sure that none of them will qualify.
The officers in charge of training adopt
wroogful means to obtain half of the money
sanctioned to the successful candidates by
the Central Government. In the centres of
examination, after writing their names and
roll numbers, the candidates hand over blank
answer papers to the officers and go away.
Afterwards, in a different place. the officers
in charge of these examinations make the
candidates write the correct answers 1o the
questions, just like giving dictation to them.
Then these papers are valved and marks
are given. On the basis of such performance

**The original speech was delivered is Tamil.
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awards are given. This is how the public
money is being squandered. 1 would suggest
that a separate body should be set up, under
the aegis of the Home Ministry, 1o investi-
gate this matter.

SHRI G. VISWANATHAN :  All crimi-
oal waste !

SHRI KIRUTTINAN :  Next, | would
like to emphasise that Tamil Nadu i< not
getting its legitimate share. Tutizorin Haitbour
projects is being executed at a fast pace.
H the Tuticorin Harbour project is to prove
& success, then proper railway lines should
be laid. On many occasions, 1 have pointed
out in this House that Tuticorin Harbour
sbould be linked with Trivandrum ; it should
also be connected with Ramenathapuram as
also Tanjore District. 1 regret to sey that ns
steps have been taken so far in this direction.
The Dhanushkodi raiway line was washed
away by tidal waves  The people of Tam:l
Nadu have been denanding that this line
should be restornd. The Chiel Minister of
Tamil Madu, Kalasignar Karunanidhi met
the hon. Railway Minister and pleaded with
him that this line should be re-laid 1 ex-
pect that the Railway Minister will give a
solemn assurance on the floor of this House
that the Dhanushkedi line would be re-
coustructed this year. Rameswaram island
Is surrounded by scu  If you don’t establish
rait links with Rameswaran islandi 1 would
like to strike a note of warniog that Rames-
waram fsland also would become another
Kachchathivu. From strategic point of view
too, it is necessary that this project should
be aken up immediately.

Tamil Nadu has not been given ils share
ewen in the maiter of new railway lines
Tamil Nadu Government has given first
pebority to Chinnasalem-Chingleput rail link.
Even though it may not be possible to take
up this project this year, | request that this
should at least be included in the Fourth
Five Year Plan of the Railways. There isa
persisting demund la Tamil Nadu that Mad-
ras-Arkonam-Bancalore line should be elec-
trified. Though some moncy has been spent
oa this, yot the project has not been taken
up for implementation. A preposal to con-
nect Tirunelvel, Negercoil, Kanya Kumari
sad Triveodsum by broad-gauge line has
beco under the consideration of the Govern-
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ment for a very long time. The engineering
survey has also been completed. The antici-
pated amount for traffic survey was Rs. 42,000.
In 1969-70 an amount of Rs. 32,000 was spent
for this purpose. A provision of Rs. 10,000
has been made in the Budget for 1970-71.
This amount of Rs. 10,000 could as well have
been spent in 1969-70 itsell. If you had
done that, that scheme could have been
taken up this year itself. 1 deliberately make
this charge that by allocating Rs. 10,000 in
this year’s budget, it seems you have been
guided by the ulterior motive of delaying the
implementation of this project by another
2 or 3 years.

The anticipated experditure for conduct-
ing the engineering survey to connect Karur,
Dindigul, Madurai, Tirunelveli, Tuticorin
and Maniachi by a broad-gauge line was
Rs. 7,25000 in 1969-70 an amount of
Rs. 27,000 only has been spent by the
Railway Administration on this work., You
compare this with the anticipated expendi-
ture of Rs. 7,25.000 ! Tamil Nadu expected
that you would spend the balunce amount in
1970-71. But in 1970-71 not a single pic has
been allocated for this work Not only that.
The anticipated expenditure for traffic survey
was Rs. 88,000 in 1909-70, you have spent a
paltry sum of Rs. 3,000 only. Here also you
have belied the expectation of Tamil Nadu
that you would spend the remaining allo-
cation in 1970-71, by not providing even a
single pie in the current year's budget.

It is said frequently that Southern Rail-
way suffers from recurring losses. How do
these losses occur 7 A major poriion in the
South is coveied by metre-gauge railway
lines. The broad-gauge line stops with Mad-
ras Ceotral. Tamil Nadu Government sub-
mitted a proposal that the Madras Central
Station and the Egmore Station sbould be
coppected. But that was not accepied by
the Railway Administralion. On the con-
trary, it was clumed here that a proposal to
bave circular railways in Cakutta, Bombay
and Madras was uader consideration for in-
olusion in the-Faurth Plan. While the circular
railway proposals for Bombay and calcuita
find a place in the Fourth Plan, I would like
the hon. Minister to explain the reason for not
giving 1he same importance to Madras, the
capital of Tamil Nadu and the premier city .
of the South.
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1 would state here that the capacity of
Railway lines in the South is not being wuti-
lised full. Though there is enough scope for
running more and mors new Express Trains,
It is not being exploited : Particularly, in the
Janta Express which goes from Dethi to
Madras, there are nine bogies. Janta Expresss
means peoples’ train. Of these 9 bogies, two
are parcel vans ; one is a mail van ; another
is a dining car ; yet another is a military van
for the army personnel ; two break-vans are
there ; one is a three-tier couch. Eight
bogies have thus been accounted for.

SHRI G. VISWANATHAN : What is
left then for the people ?

SHRI KIRUTTINAN : Only one is
left for the people in the peoples’ train. I
you attach a diesel engine and utilise the
capacity to the full extent, then vou will not
only be able to increase the revenue from
this but also serve the people better.

Finally, for staff welfare, not much addi-
tional amount has been allocated this year.
Last year there was a provision of Rs. 28
lakhs and this year you have made a pro-
vision of Rs. 26 lakhs. That is all. T would
like to mention here that out of 25 lakhs of
Central Government Employees, 13 lakhs
are employed in the Railways These 13 lakhs
of employees are working in more than £00
categorier. 1 would like to express my view
that a separate Pay Commissicn should b~
constituted for the employees of the Rail-
ways, besides the proposed Pay Commissi
for Central Government Employees. If that
is not possible, the proposed Central Pay
Commission should be asked to submit a
separate report covering the Railway Em-
ployees. The hon Minister should make a
specific announcement in this regard. Ta:nil
Nadu Government has notified that the State
Pay Commission should submit a separate
report for the teachers of the State. Likewise,
similar armangement should be made here
for the Railway Employees also by asking
the Central Pay Commission to submit a
separate report for the Railway Employees.

To conclude, | would say that proper
amenities have not been provided for the
running s'aff of the Railways Among the
firemen who pariicipated in the agitation in
1968, 16 fircmen Lave lost their jabs. We, 11
Members of Parliament, had appealed io the
two former Railway Migisters that they should
be reinstated. Dr. Parimal Ghosh is bere now.
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He gave an assurance that they would be
taken back in service.

SHRI G. VISWANATHAN: He is oo
more a Minister !

SHRI KIRUTTINAN :  After that, Mr.
Govinda M gave an that they
would be reinstated Till now they have not
been re appointed. I request that the hon.
Minister should give an assurance that they
would be definitely re.instated. The condi-
tion of Commercial Clerks is really depor-
able. Since 1951 they are working with a
pay of Rs. 110 and many of them have also
reached the maximum in their pay-scales.
They have no avenues of promotion at all.
Their grievances should be redressed. They
are alsy compelled to deposit a sum of
Rs. 300 as secu'ity. The hon, Mimmster
should order the withdrawal of this condi-
tion.  Resides this, the Minlster should ales
apnounce various incentives for the em~
ployees of the Railways so that they can
give their best,

With
speech.

thesc  words 1 conclude my
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forg a<g & gw ar TywaHe w1 A”A &
Faw fag g8 #1€ ot Qomr da w7
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& O Tt grew § A 91 g9 ¥ g
& qar frer &% st gara @ o Ew
2 fora® g% wo aoe § ww dar 7 W%
o a1 #41 A47 wror & afeataa gorfas
AEAETT # AT @4 99 W A T
w7 wreAfaae gy 9 v uri
Y w7 d37 F g aeRR gewfrww &
WFE &) afs WA wad faww
FTE1 Y AW FT G | ¥4 G gW oA
Fredfas Frearaa § fedwd a1 gee
F4F §3 H F) AFY WaTiE aF *
foe o o 0% drowEE 798 ¥ ee
A9 UF TEA # AT @9 faay fr
AT FT IFATAE A qE &Y a% |

At At g & 1525 F9w
¥OAT 94 A% 39X ATEN & AAIH W
g @ ATEE B AF 7 & fau @
2 afer 2aeafiz & &9 g Ay fEaar
TMES IR CT WW AW
O W T F A= 794 &4 At |y
AT /T T OF A IF FT A9 FT WK
af Yo AT T A A Ay e
fersiami dgn @@ E s ot
qF YAATIE & I FT qOGH & wraT
TJgaqdc AT AH AT R | WA FoE H
g7 T § —

“The money available for construction
of new lines will be taken up mostly by
the completion of const already
started and there will be an outlay only
of Rs. 28 crores for the construction of
approximately 500 kms. of new lines, of
which about 150 kms, are expected to
be completed during the plan period™.

T W ¥ 60,000 freriteT tw oTET &
wIT wuet At quEdly Qe & g
ot wroT w¥a fear g e OV @ sTem
WHeg A A ure @ s gz
T g & Wi fewiw g
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HITH AHEA F1 A IO FET
g1 o ag aga frogam &1 s W
IR FI AL KT T AT F A Iy
& Freana & ag OF a@ ¥ TE w9 W%
& 4 wog g fF o wdee ow@
aTdl 9% T & W aawEn 5 I
FAE AT AR E N

SHRI P. G. SEN (Purnea) : I am thank-
ful to you for calling me, though late, to
express our views on the railway Budget.
No doubt the Indian Railways are the
cheapest mode of communication in this
country covering the length and breadth of
this country. It is said that its passenger
traffic. does not earn money to cope with
the expenditure and the guods income is
better. There is no doubt that the Railways
have to perform many odd jobs, for instance,
transport industrial goods for which some-
times they have to manufacture special
types of wagons. These are technical matters.
From their report I find that the Research,
Designs and Standards Organisation had
done immense work in that respect and had
come to the help of the STC for supplying
wegons and other accessories to foreign
countries. 1 could not understand what the
Railway Minisier means when he refers to
the ICF performance in his budget speech
and says : the outturn from the ICF is
expected to be 658 fully furnished coaches
this yeur and 654 next year., In the next
line he says thut the increase in the capacity
of the unit to 750 coaches per year has been
approved recently. In that case why the
reduction in the number of coaches by four ?
Is it a printing mistake or there are otber
teasons behind it 7 Much can be said on
the cerdit side but we on this side try to
bring in a debating armament to inflict
sharpnips at one another to win bouts in
the Parliamentary ring. 1 find from the
reports that the import contents had come
down from 25.8 to 10.1 in 1968-69.

Instead’ of dilating upon this side, T
come to that where it stands discredited in
the common man" market, that is, the
Railways have failed to fulfil the long-
cherished classless Travel. We were told
tlat in the railways theie will be only one
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class and for that purpose the amenities
and facilities in the third class coaches for
the third class passengers will gradually
improve, and that ull the other classes will
gradually be abolished. Of course, in regard
to that, to a certain extent, something has
been done so far as the provision for sleeper
coaches is concerned. Even then, though
there are coaches, the sleeper coaches are
not attached to the passenger trains, [ think
for the night travel, even in the passenger
trains there should be sleeper coaches
attached.

So for as the import is concerned, 1 find
therc are three agncies which are doing this
job. Ope is the Department of Supply
which is meeting 32 per cent of it ; the other
is the Railway Board with 18 per cent, and
the rest, that s, 50 per cent is met by the
others. That, I presume, is by the zonal
railways. I think there should be some sort
of a single medium, just one organisation,
which should handle all this work if it is
possible instecad of going through so many
departments for this purpose

Some of my friends were speaking about
the need for demolition of the Railway
Board. I do not subscribe to that wview,
because, after all, it is a very big organisa-
tion and it has its own budget also. The
Railway Budget is being separately put. So,
it will not be advisable to just set aside or
just abolish this Railway Board. Nowadays
the work has become so unwieldy and so
scattered that some sort of conirol is a
necessity.

Then there Is of course the question of
congestion in the trains which of course is
the cheapest form ol transport for long
distances especially. I come from an arca
which is a wvery sensitive area, and the
Deputy-Speaker also knows it very well,
The other day, while at Katihar, there were
some accidents also. The passengers were
travelling by sitting on the top of the
carriages !| There was an accident because
of that somewhere between Barsoi and
Katihar, There were several deaths also.
This congestion is a very great problem
which I think requires the urgent attention
of the railways and the Raliway Minister.

Some of my colleagues here have also
mentioned one important thing : I do oot
remember their pames. The point is this.
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When you take the price of a ticket and
issue the ticket to the passenger, you must
ensure a scat for him, as in the case of the
bus. There is congestion even in the buses.
Here in Delhi it is worse now. People are
not allowed sometimes. I find that pas-
sengers are just jammed inm the buses.
Earlier, 1 found that standing accommeoda-
tion in buses was fixed as 12, Whatever
it is, I think the railways should try to give
some accommodation (o the passengers
when they issue the ticket, There is the
question of conversion from M. G. to B. G.
the lines going towards Assam. The other
day Mr. Kotoki also referred to it. To me
it appears that Delhi must be connected
with all parts of India There are three or
four places in the country like Calcutta,
Madras, Bombey and Declhi, which both
rural people and town people want to visit
and see for themselves how things sre going
on in this scientific age. The only handicap
in having a through train from Delhi to
Dibrugarh is the passage occupied by the
M. G. line between Barauni and Katihar, a
distence of '30 K. M. This should be
converted into B. G.

Then, between Maniharighat and Calcutta
there should be a through third class sleeper
for North Beogal and North Bihar pas-
sengers to go to Calcutta yjg Sohibganj.
This should be attached to the Danapur
Fast Passenger at Sahibganj. In the enquiry
office at Katihar, there was one man for
the night shift. He has retired but no one
else has been provided in his place. Kautihar
is a very important junction and there should
be & night shift man in the enquiry office
there.

Maintenance of the railways is very bad.
Carriages are put on the track on the plat-
form and after the passengers have got into
them, all of a sudden, it is said that this
coach bas gone out of order and it has to
be detached. [ want to know why all these
compartment; are not checked earlier in the
yard. Malnt bould be imp d

: The workshop men have got their
grievances, The chargeman and mistry do
the same type of work, but two designations
are there. This should be abolished and
only one designation should be there.

As Mr. Kameswa: Singh said about
Mansi station, the Ganges bas come very

pear and a buffer line is being prepared by
seilmays. The Mimister should koow that
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this is the only passage through which we
can go to our coostituencies. This should
be expedited.

Catering arrangement was taken up by
the department on a no-profit-no-loss-basis.
But you have a surplus of Rs. 23 lakhs this
time out of the catering department. 1
would suggest that some nutritious diet
should be provided to the passengers. How
it is to be done, I cannot say, The railway
authorities should work it out,

You are going to eatiach, I am told, &
dining car in the O. T. Mail from Lucknow
to Gauhati. Ifitis to be run by private
parties, tenders should be called. 1fitis
to be run by the department, I have nothing
to say,

SHRI NAMBIAR (Tiruchirappalli) : It
must be done by the department,

SHRI P. G. SEN : 1 sgree. Then, the
deluxe train from Deltn to Patoa is run
once a week. This should be increased and
it must stop at Mokemeh, At present, it
does not stop there. For us who want to
go to Barauni and Katihar, this deluxe
train should stop at Mokameh and onward
connectlions given.

@t wo fwo wpm (femmagy)
wIH WEEY, I A A 4 qoE qw

frar &, se% fg & s7wr aurk v g
wafae st & gar awvé ¥ oW
fr et o ¥ wed w1 aoi IR
gifaw far & 1| ool & awT 77 & A
ITFT A AYWAT ATH GT &, SEW 4G oy
T g f et & W wwd A arfv
w fea-fem sl w1 amom wom
ot 8, feu-few agfear w1 e
S AT qEAT § |

I 0 7€ T ft ard o &)
frat @ & frur o aeive Piw ¥
feoa ¥ Y 3fz sg Twe v v
gy wenfaa wr 4, T 9T AgH g€
o ¥ ag¥ I Tae) o ¥ forar )

Tk fag ag @ ooy &Y qwrk ¥
aw §
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97 4 fmT 9 W@y T & W
genfom § W @mawR safrge dwe
T AR A ST &, 4T WY
wfede R arzd 1 2, ar Ho o
o & A% AT H 7 FgAr I@ATE
ot ¥ gfw @ g€ # gm wrew @
¥ g gfenfaa mdY Y 2% &1 o arey
¥ AT & fF o gF  ATeET g ol
faa &3 &1 gw #T Ok | fF A
oY vt §, ¥ omaw Aer dw # ar A
W W A% § @t g gfa s A
AT FT | §F GEATHI FT OHIT @, 7
@ & AR E med amE agy @
e gufeqe g 9% @A & fau &
&y g s IAET F/ET R WTOR AT
T wgar § | fag g & Wi 9%
T F AR F qre q@wd & wfa
gaedt faaré @ s ag & 9w 3 W
e 4 % 9 sdwarien §, 9Er W
At § 37 qT Wt e gEedl @ faE
w6 I g F #Y wifgw w1
aes frser @ g getem &7 @A FT
T # |

W A T i aga sumEm g
&1 I9% W v ¥ wrae@war g0
oo% fre W Fomr oF wRS faemd
hrow #A & ¥ AT FeAw A
v A f fear o Ewar § e R
W wTaeY g 3 A § e wgi et
W § 91X SuE few ag & el o o
et § W feafien wdf ¥ www @
forem & 1 S wEET AT AR FH
¥wx @RI M F Fog Aol
s e ¥ @ ww oA s Y e
g § fadee woar wgat 2 s w=f W
s & A A ¥ fawry ST ok W
fir ot Tt T W ¥ W A o wwh
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H FT9r F9 g g £

ok SEEET o gaTar 7 gy fag
IFT UFEAE AT qEAEqT ¥ o | IFA
TR GAE § dA 1 G wrAr d
THF 919 AAAT T FT AT FAT
T A1 3ga a8 F1A WM w7 aqr
AT FTHT | TEA) foraam =T
&TET IAAT &) UL 1T | OF W)} A
2 fo| av s fa=me &€ ) &1 @Y wW
fowa! ¥%T AT & TO¥ g @ Q9 a9
TET TIAT T TE F) qwEw | AfEA
# framw g Agar g v ogEE W
w2T ¥7 wEIT AT { A@T AwA #, wIr 39
W1 ¥ A Ere wwr BT oA
w¥t apfeaa grit | ag 7€ fely & Wt
# | 3o vaaw ot fegt wrelt @ omqa
A ¥ AT% AT & e A9 6 /i)
wifgy @i s ¥ fou a7 A
am faeet qgw wFat & 1 W W
T & |13 A a 9 9 £ 1 ¥ AR
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A #er e 6 e & owwE §
gt ®m 2 fE Sad oF fewr @8
wgaaT 914 ¥ fag v fear 9@, afe
IR agt 9T FAww  faw oy It avg
¥ wire Far S & oo el ¥ ogR
wrer & f s wgeT TE At ¥ frere
Lol

wa wft TEEE & ag 1= qvam
o @ e gwla @, W AR F wrE
&Y ol iy § 1

7€ it quet W Al & fag
WA R ¥ 15 FA¥F WA ¥ ¥y
seRer i gRew e @ ow ¥
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T ST g 9T | gt gremT §
wsq w2w & fog fedt o 7 ¥ e
@ waeqr AR AAEE 1 g g e
deréier ¥ gt aF oF WA AT TwTE
| T Ay fafrd @ fRR ¥
AT % feqm ez ¥ frarr fear oma,
arffs o7 ST gl & A F AT A
fawma g1 & ag i frdga s AR
g fr fammage & sear (amar gsfan)
% UF 19 a7 fagré 9w | g &
quT W @ ATEA #T maea fEgr aar
a1 9\x fazdy srad w1 w7 F7 faar
a1 | FWE F A4 wrar 2 fw oww gEw
Wi Anda ST famrmar ) IE A
AT H gAY AF TH ATEA ¥ IN AN
% fawra # aga agraar faaeft

Wt zmT s w2 W ® oW
FERT AR g AF ¥ oF 9
A fr i gfaed ggeew A I
wfgy, arfe ¥ AT F79 gAE WA I}
% | ST T OF {1 Fe w1y A
ety § o F |

g wzew, st afear, W F
v wee wpd & fr ey A ¥ A
ol Fr-ded Y gl & AT 9
#F gfaer 7 4 amg e s afeEr At
ag wrgA & Fr dgew = fasgw qofew
# ¥ fear o 1 X g A # A
2| amat w1 geafaar €1 ffee & Zew
wifgr 1 afy 7 wfesrd &g@ ¥ wO@
wedt avg 6T agEs wwowa g
Y g7 oy gfrwr 3] 9T wmafe A@ 7
ot wfgo

Fag ot wgar g fr @ A@E@
Taw o forra ot fefee s
T AAw wifaw w1 2fer sAET &
zat ¥ iz 3% gwrat §1 7& aR
T
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7% wraens § s T v A
#1 warar wiww &K@ O, aife ag famn
1< wfafas =5 & Ao &iw ael &

g, arfs ek feme fF ar I
TR g1 9T IA4Y agraar €1 a1 7 |

v # ¥ ag wgm wgwr § B
gfodl & grororR o1 ¥ f oy wte
fear s fe F I, oW OT A
& & fawifer T ¥ sarar Aoy 7 Wi
wrr il F1 99 OF w991 AT 9T
LA

& ¢ wiwY &7 wwdw s@ )

st W W (wAEw) oW
wien, & fad i g o §@ www

TTHAT WTRAT F 1

et A At ag 8 e A few ¥ ag
T3z 390 gror § fF T woeTe wEEaT
N wdwr Wy ¥ @ difew gar
a1 1953 ¥ wror aTeTe A W faew
97 fearr w7 ¥ fm ow Tw WY
gwiz €1 ff, fore v a7

“Trailn  services over the Port
Commissions’s Rallway in Calcuily ”
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1956 % sromrfa A ¥ woh T A A fo & o
feave # wer : T
“Apart from the necessity of “The representative of the Ministry

relieving congestion in the city, the
circular railway is expected to open out
a vast field for development in
suburban traffic to and from the outer
suburbs, as has already been achieved
in Bombay.”

FAHAT A HETE 76 9@ & W W
Ao 2.50 @m@w FHoOS FAvAr F WA
&\ FerwT @1 wre wfeew e fr ae
wgT T & | wEwr FTeqw 9 @ froaw
T qgA SATET FANCAA & | T FAXETA
g FA ¥ fag @ e 7 FwAe
Y TR FTAAT fear ) FEwAT W
g & 1,400 7€ SRl ager AT 0
# gow! FEEAT F FANCATA F A
AT AT Argar ¢ fF w g R g
RUA T T T WE T o N,
R 3 T T ¥ @ gAT g
§, Afew for @t www o og=ar FfeA
g ¥ geer oo o i @iy
quelt & R T T g wEATR IIAT
T QAT R TGIAT T R |

13.29 bra.
(Shrl K. N, Tiwary inthe Chairl

& geere & qEAT g @ e oW
wg wEFET aRAT Wy & a7 difaw
& 1 e # fad & for §, orafs s
Fewadt qu 10 faw & =@ # 16
fawr g ulx Au & 6 far § | FowEr 7
wfafce first a9 Wi aRET WA @
W forrmrd ¥=T woee w0 &
goee & gqoAT wer § fr ownowg
T i FHEC A T v § v
i ; we ag A a8, A
Fan g wor dar wifeg

stated that it was not known when the
Calcutta circular railway would be
sanctioned.”™

M @F 7 mit 7% e 7@t e
& fr TeY T ar g a1 s
oy o Fgr v

Even a survey for the work has not yet
been made,

AT AEH A< T A A WERT Y
e war g 5 e age
FATHNT &Y T AT W T aqrT
at avw 2@ fF gw S0 aE aAnr ) fee
zw @ | fr dme aET W oEwm
Y FCT 2 a1 A8 FA & ar wErE FA
qT F4I |

| T & g e w g

SHRI J. N. HAZARIKA (Dibrugarh) :
Sir, 1 have given some cut motions which
may kindly be taken as moved.

1 would like to recall that in 1950 in the
Provisional Parliament I gave cut motions
on the railway demands and I have the
pleasure now to press the cut motions after
20 years.

The most important of the cut motions
1 submitted relates to the conversion of the
metre gauge lines into broad gauge lines.
Some of my friends have already mentioned
that certain metre gauge lines have to be
converted and double lines have to be
provided in the broad gauge system, There
is a great public demand that a broad gauge
line should be laid as early as possible bet-
ween Barauni and Katihar, Let the broad
gauge system from Bongaigaon be extended
to Dibrugarh. This bas been necessitated
because of the ecomomy of the state of
Assam. A great deal has been sald in res-
pect of backward areas including Assam.
I want to stress that Assam’s cconomy wvery
much depends upon railway communications.
I am glsd that as the Farakka barrage is
coming up, to some extent the railway,
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traffic towords Assam will be improved no
doubt. But that will not meet even half
the requirements. Why do some people pay
more for goods coming from wnorfhern India
to Assam ? These goods from northern
India come to Assam in the metre gauge
system, then they are taken by broad gauge
system up to Bongaigaon and th:n from
Amingaon it is transported by the inland
water transport system. This has rendered
the cost of living in Assam the highest in
India. Therefore, a broad gauge line should
be constructed upto Dibrugarh from Gauhati
Via Chaparmukh, Japlabanda, Devgaon,
Jorhat and Sibsagar and also Katibar should
be joined by broad gauge to Barauni. There-
for, T woull like io stress that not only
survey of engineering and traffic require-
ments should be done as quickly as poassible
but rail construction should begin Here
vou have mentioned that preliminary traffic
and epgineering surveys have been done last
year in 1969-70 for which certain sum has
been provided. From Dharmanagar to
Agartala a railway connection should be
given, We have bszen hearing for the last
two decades that it would go upto Agartala
but same thing is being repeated. It has

not yet gone. I think it will never go as
long as this Government rules the
country.

Therefore, I would like to stress that
early steps should be taken to implement
the results of this survey to take the broad
gauge railway from Barauni to Katihar. 1
also urge upon the Government that some
provision should be made to make a survey
for providing a broad gauge railway
system in the Upper Assam Districts.
I would like to press before you that the
divisional head quarters of the NF Railway
at Tinsukia shou'd be made a fullfiedged
one. You have proposed only transportation
at the divisiona] headquariers, But the
divisional headquarters should be located at
Tinsukia. 1t is not vet a fullfledged heac-
quarters. Therefore, I urgs upon you that
at lcast Tinsukia should be fullfiedged. In
anticipation that there will be no fullfedged
divisional H. Q. at Tinsukia, officials from
Dibrugarh have been shifted to Lamding. 1
do not see any recason why this office should
be shifted. Dibrugarh is only 30 miles from
Tinsukia. When Tinsukia is made full-
fledged Divisional H. Q. officials from
Dibrugarh may be merged there. This is
my request,
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About the Services and Recruitment
policies of the NF Railway I wish to say
this. There are Railway Service Com-
mission in other Railways, But there is no
Ruilway Service Commission at all in the
NF Rallway. There i3 a feeoling in the
minds of the peop's of Assam that proper
representation is not besng given to ccrtain
sections of the population. Therefore, Sir,
in order to avold that grievance it is wery
peccswary that'a Service Commission is set
up In the NF Railway as early as possible;
I do pot think it will cost much, I think
it will cost about Rs. 350,000 only. So, [

q that a Railway Service Commission
should be set up in the N. F. Railway as in
other raiiways. !

One of the important works done at
Gaubati is the bridge at Brahmaputra. There
should be at least 2 or 3 more bridges above
the Brahmaputra. This is very necessary
for the State of Assam. Also, I find, Sir,
there is no provision made even in the
Fourth Five year Plan for a second bridge
in the State of Assam on the Brahmaputra
river, to link Dibrugarh town with the north
bank of Brahmaputra. The bridge should
be constructed ubove the river at Laikabadi.
That also has been suggested by the public
for quite some time that there should be a
bridge at Laikabadi. Sir, a bridge is

also to coonnect Tezpur on the
north with Silghat on the south of Brahma-
putra, Over and above that another bridge
is required at Goajpara to connect it with
Bongaigaon. Ceria in overbriges are necessary
io the towns of Tinsukia, Nabarkatia and
Marianl. I have given Cut Motions with
regard to this matter of construction of
over bridges. The provision of over bridges
shouid be taken up as a social problem and
it should be dealt with by the Centre. It
is pot necemsary that always the State
Government should come forward with their
own funds : but it is the responsibility of
the Ceotre which should take over this
matter. They have taken up such works
between Mathura and Agra and it |s our
grievance that they have not taken up such
work in this area. This is a very important
need of the people and it should be taken
up az a social responsibility of the Railway
and dooe by the Centre,

Many other hon. Members have already
this point, namely, about catering work ni
the Railway. There is a great demand that
one dining car should be attached to Assam
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JShri J. N, Hazarika]

Mail going on the broad gamge wystem from
New Delhi to Barauni Goversmeat say
there is bo caparity ia that traln. Bat;
there is a great deal to be ssid i leveur
of attaching omec dining cer on this train sad
I thiok the Railways will provide one such
dinlog car on this train. i cortain reilway
stations apd resturants the food servad is very
cold, as if they are stale food. Therafore
1 suggest that hot plates should be provided
in the ressurant cars sod in 1be railway
station restaurants so that food could be
kept hot and served hot. Il that is dooe,
then food could be kept hot and served hot
to the passengers.

With these words, I commend my cut
motions for the acceptance of the House.

st giwwr fg (shoomane) @ awmafa
wErE, 41X area ¥ AriAd w4 @
At e & g & fEod W o
afe 1 o, 3% A b1 ot Aot
s frar &, oo fMg 4 g9 s=ET
Rt g Aew wr & amwd £

watef e : x AT B vy
AAA WA AT FTH AW AT
mqrer OF, forerdy & & wuter & surET At
Y AT KT GAHT X A |

ot ey awte (aiE) o ogw @
IMW T ®MH T, AT WG KR AT
warer 4fY 4 R &

dvtafy it : Wt Arw w1 9=
IETER A IEAY g

oft SYop wure gt ¥ o o 0

T QTE | A FRIHAG &
wAin wPAT : "G § W AE

g, oy W WX Ty g @, W@

A 17 638 G991 AW AT K |
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favm Fex w1 gew@ & o =9
aredl # win &, X N ofefara 2
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gaTr ATHA 7T AT @, few ad and A
qATA HTHA AT AET Z | STRT 491 g1ar
g—qz uw tET A & faw qr Ay’
gaq &1 AT FAT & | § TH ATA K {AAT
gfs fad W3 ot Fma & & @
qRET T qATAE AL AT | W WA
# Ay ¥ FOT aF WYETT SIA B T@r
21 &0 wWET A I F @\ A qEv
FrfeT or, o An & fasear O wr
AT AR FAT AT gEE gwry
¥t ¥ T ogvAT ¥ oW WA
A 1 A wEr 2, AwEr ame
Prérer fordt ormar & Y &) RO AR
Y FT qTHT AT @ drav 2 Forwar
T o & wr dfF RN oA
Attt ag 4 & fr oo A feedt
¥ FAFOT N WTAT A IF AN ST
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TR w e ¥ Ag | fewedw daw
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A W g wr tey fawm
T §, afx gw 99 #1 FRE T F ES,
30 O3 fagerm 7 #% @®, @ A @ o
W ®1 T A% %, fefedw dw N
7 % T, A gErTET a1 A FH I
fawrr #1 w= F@T qday ar e fadt
FATE g A1 3 9x g9w & faw
2ar a3, fawd fa o 91 g s
B @ ar T w1 39T ag § T R
fr T soft gz ad oy  af & ww
AqT BWIX A qw FI, W AW A
JRa & FA ¥ e 0, Afew afx
WOE) Ty A owwen @ N oagw e
T A HET AR AT AFAT | O AGE A
oz fawre gfesr @ mar —afx s aw
FY 3 T Y AWAT Y G ww
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A F UF, W™ F1 U, feream
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(= gfew feg]
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ofewn ¥H 1l axferdam 11 @&
T a% w qEd W R, W W
gRIs WY ) ewar § 1 & W wERw
w WE @ s fadw w9 wreiee
HTAT ST § |

wmh wfafte a7 &= & ok
WUE ATO A% & @y 12 de T e
Qe aff ¥ W agi o W@ €= d@%
Wi W Aromw O & d=woww o
g A wT & A A &) oA § agd
a% wpfema faw wwdl &) @ o1 &
aa ¥ W we & awdw wr g W
guilr gwr g f& A @ gwEl ©
Sfww eqm faar ad

SHRI PILOO MODY (Godhra) : ¥ have
only seven cut motions in my name,
1351-57. Most of them are very matter-of-
fact askiog for things that are eminently
recessary and if implemented, would be
eminently successful. Therefore, 1 will not
touch upon them.

But there is one point, about commercial
ciciks. No, 1355, that needs some public
attention. There are 38100 commercial
clerks on the railways who have for the last
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God knows—15-20 years, not received any
consideration from the railways at all. They
have in many cases not received increments
in 20 years and their service condltions have
not improved, and what is more, their
Unions are not even recognised.

I strongly urge the Minister to take into
consideration this particular cut motion of
mioe in addition 1o paying the greatest
possible attention to others, particularly
No. 1354, which is a very personal request
of mine. 1t inconveniences me greatly in
visiting my own constituency if Government
do not impl the re dation in
cut motion No. 1354,

st gwo TWo Wit (qAT) : ®wWfa
S, § HEA T TR AHG qEF AT ATEAT
g1 dfr gt woft wdtew g wergR A
& wafoa 4 39% /WA §g aare @
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2 AT FYUT JAX § ITE! ;W oWw
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®e!
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FHTHATE F1 Wmar Aed § e o aga
O R AT @A A gEww g
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guiAT 2 & FEy fraET FEAT W
firereft srgfera W & gl &, IEwY o qw
Fww FY awTw & 1 IEET =g gAT wfey
ff o 3 1@ W AW ANW @
& ar wff ? firelt & qrw wmoe fowe At
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8, wrod w1 fis rewnt fewe T wifed
gt g 7 =rfedr AfFw Tt o e an
gt & e ard = oA, g
Wt & @ wgi 9x IEy wgr oA fE
@ TqutT W ga fewe fadom, @t o
Tgr ¥ ar @ W fewe ¥ & faa
uIUHY IAET g0 wmeqT FGH g
ar 5T €% 1A §1 geadt @A g
g A W W WA F AT § W
Fara wr fagra a=a § )

oF a4 WK & f o1 W STEEes
Tt § IR WY g GET ATOAE FT AN
# few W T am &) A QW fF
7 g3 # oTON A IA* fork AT AT
¥ umgar ¢ fedme &@fee ar 1
ya A€ FamA @iw gefgnd awe %
farr am %) & ag % & 9 7 €W 9T
ft g #1 o | foaar G981 e anEw
1 &G § IOH WY w9 N1 38 faemer
Wi g% fau ferdde &m an 57

THE WA gW Wea £ fE ey #
fos & ww T wifgw | z@ www
I FRENE, W A, ¥, Wi
WIE W R 9% FHTH ¥ aTE At
Y $Y e §1 Agr &9 § ) WK WY
TN § T AW W W afl §7
wry § A oW A AW W AT AW
¢ suw) g2 fed | wre gEwr @ ol
T ww § A w% & ®9 @A ar fifad
f& o o woerd wiwwfal $1 Qe
FAE e § 3w 5 & wfewre
T Tar § gueT wmra s Qfww ) W
uTy dur wuTA & o ov sefoe e
g at dw am ¢ Afew mwne &
wfewifai #1 oY wre @y Wiy
gfaar & wit & Sewt wrww@ 1
cafed 9gw WIT &7 ¥ &7 @Y SN

CHAITRA 7, 1892 (S4K4)

197071 4

s W F @fe W wEET OF )
¥TE AT FETEnE Ao @ w

wa ¥ ogh oy s ¢ fEoww
Aoyl w7 baw gfaww § & afew
% It frderd @t w1 IR
wefafreew # aiftfate s w1 wrw
At feear wifgd | |RT g q e
# vl X gye & IO WA Agw
& W

st Twdw fog (otge) @ wwrafr
of, wd gR W@t Wt fear & www
far & s age wonw A g A
IY FTHWN W@ q, Q0T FH M w7
s fear & wre gy Wi Y wft wg
& " TRAT wigar g 1T wmr aTar
i & W v aghy 33 fawr & s
faame #5011 .

qget ama ag & fe twk F ot wF
T ofeed &, g & fedfom & oY ar
TR AT & g1, A & wfeed &
fortr ooy WY W@ AEY 2 & W fapw
¥ U B R faef & gree
femr s ¢ fored srcw W@ & g
GAr @¥ FAT 9 AT | WA W wy
g wra dur aw & fol agw ol
trdquferd & fipw at 9t &
grawd o R g K e dwr
I

14.00 bre.

@& ow e & fawrs oo ag
t fr €9 srem T awi B I
wHdafrgrraramar & & @ gw
arf & 9 9Tl gRETN] S & 6T
o § far &% st dgmem o
wg W FW gar g o 5y wm g
Qo il dfedt o o wigd



7 D. G. (Riys.)
(= ey fag]

o g garform & oA mw WO w L

A ) DfeEn gt wfga few &
Ik WA WITGF Ffearear A W |

e ag gR g Fg & f5 W
vwfer w0 W dw, Wi foAi &
qfearie & Fras 7 ag @ IerE 4@
affm mw ax & q@ AE S AL
W AE WY uAtAm & AOAA
fewsd & | gwa wm A ot fF faeelt &
oF 37 R & far sege WK FETS
o gu e X & 9 feeelt ¥ oA 3
qEAF I §, OF q@AS A WX FEA
tgriE ag A1 mizar fam w3 FE@AS
¥ owd wd 2 s ¥ oA feEa
AT a1 S AYT aF FT fear 9@ A1
wre u; foet & &0t 1 WA oA 7 a@
wraTH ERi |

F€ TWN 4 1 A IIMAT W4T fa
% T GGA § graw awr g, fw
® AW A HENE g, fo@d sewr
T ATl F1 EEA A g & fe S
w7 ¥ fag wg A€ fredt
o mE s g 7 & fam @
woeilt & 1 g W T ag Am # E g
qEiE ¥ & W & aw e
o W & At A feew gEw T g%
aw fored @0 § sfeameat 7 81 ) fas
HEAS § GEET % 99" g 9an
%, Iu% a1 @ i wfwwny &) afeq
A oE ¥ s o @ Wy uwew 3
Y wTT |

¥ @y wga ®F T swEre faan
or ff gRTAYT ¥ uF A€ W wE
w framet gt o & ww 1 W A
3 3§ %1 Sumifar &t A Sfea ag
g1 f& @ ¥Wg GOF T@ AT F
4T A F WA | AW IE@ WA W

MARCH %8, 197%

Wi 96

FT g A W T FA A
Fifaw 57 1

WA # g% oF 9 A Tl ¢
WX ag ag f& g0 €A 9T w9 99
Y o & fag afen g= 70 ®
aFEd | I8 T ATZE T@Wa g afaw ga
a7 wifgy WX arfE BT og wgr afaw
W 7 ¥ g% Ag FH ¥ FH RN
TTET TATA FT ATY H AW FT |

Tq1g |

SHRI P. M. METHA (Bhavnagar) : 1
shall confine myself to two or three points
because of the shortness of time. Firstly.
much has been said about the hardship,
hasassment and injustice done to the railway
employees by the officials, The shortcoming
lies in the procedure for redressal of
grievances. There is a permuanent negotia-
tions machinery and the grievances are
placed by the workers before that body.
Nothing comes out of it because the higher
authorities only endorse and approve the
stand of the lower officials. So, it is not in
a position to do justice to the workers, The
best course is to give them an independent
machinery for the redressal of grievances.
If tbat is done I thing much of the trouble
would end, because when a worker gets an
independent machinery he can submit his
view points ard the meriis of the cas+
properly. Aond then he is able to get justice,
This is one point, namely, the railway should
give an independent machinery for the
redressal of grievances to the employees.

The second point that I would like to
refer to is one important project, the
construction of the Bhavnagar-Tarapur
reljway lie. Last year also, during the
course of the dgbate oo the railway budget,
1 made this point. 1said at that time also
that this line is a remunerative line. The
State Government has given top priority to
this proposed project of the construction of
Bhavnagar-T - rapur broad gauge railway
line. At that time, the then Ruailway
Minister, Dr. Ram Subhag Singh, stated
that the survey report had come from the
Western Railway and it was under considera-
tion of fhe Railway Board. After wards,
throughout this year. I bave followed up
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this matter. Recently, 1 had a meeting
with Shri Nanda in this regard, and be had
very kindly listened to me. 1 put before
him the points which clarified that the line
is remunerative. As he is aitendiog to this
problem, I have not much to say at this
stage, and 1 hope that as he has said,
maximum consideration will be given to this
fine and oo its own merits.

Now, I would like to point out only one
case, and it is regarding the rigid approach
of the Railway Board One station master—
the station master of Deredi—in the
Bhavnagar Division of the Western Railway
lost his life in an accident while he was on
duty by the flame of the lamp. His poor
widow prayed for a family pension, and
repeatedly she prayed and prayed. But the
Railway Board ultimately replied that it
was not according to the rules, Why ?
Because the station master had not accepted
the option of pension. Sir, had he known
he was to lose his life wvery shortly in an
accident he would have certainly accepted
the option of pension, but he did not know
at that tim= that he was going to lose his
life in a short time. Therefore, naturally
he accepted the option of the provident
fund. 1 had taken wup this matter also. I
met the Member (Staff)a few months back
and he very sympathetically considered the
case, but he said at the end that he is help-
less because it is not within the rules. 1
said that it should be referred to higher
authorities, and now I have been informed
that it has been referred to the Finance
Ministiy. T would earnestly request Shri
Nanda to kindly go through this cuse
and do the needful and give the family
pension to the widow of the deccased
station master who lost his life in an
accident by the Nlame of the lamp while on
duty.

Thaok you very much,
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SHRI S. KUNDU (Balasore) : Mr.
Chairman, I have moved some cut motions
but before I draw the attention of the hon.
Minister to the .relevant cut motions, |
would like to thank him for travelling in
some third class compartment-. For the
last two years | had been demanding that
some miristers should uavel in third class.
Mot only should he travel in third class but
he should sec that the Chairman and
members of the Railway Board and other
important officers also travel in third class

to know the agony of passengers ef the
third class.

SHRI N, K. SANGHI : They travel by
special trains.

SHRI S. KUNDU : I would demand
that every passenger in the third class
should be provided with a seat. Unless o
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seat is provided 1o them, the excess fare
tha! you realise from passengers who do not
get a seat and who go in a crowded com-
partment should be accounted for separately
80 that we ean know the real financial
position of the railways. I have roughly
accounted it to be Rs. 150 erores. Without
giving accommodation you realise this
money ; 80, you should add another Rs. 150
crores to the deficit of the Railway Budget.
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earned by the rallways from other sources
and deducted from the total revenue to
show the real deficit of the railways.

Then, the Railway Minister should not
have deducted Rs. 13 crores on account of
increased fares and freight from the
Development Fund. I expected that he
would come up and say that hs would
observe economy and make good this amount.
Unfortunately, he has not done that. I
Id like that he should do that.

1970-71

There should b= a comprehensive
inquiry into the financial and administrative
structure of the railways. So far as |
understand there has been no such com-
prehensive inquiry into all these matters.
Railways mean a lot of things to lot of
persons just as an elephant means a leg,
trunk, ear and tail to the four blind men.
It would be in the interest of the country
that there should be a comprehensive
inquiry into it. It should be by a very high
power committee,

Now [ eome to my cut motion about
casuval labour. [ wou'd not repeat the points
that have already been referred to. It is
really inhuman and amounts to cheating
whan you rob about Rs. 10 crores from the
casual labourers who do the same type of
work but do not get the same pay as certain
categories of Class IV  casual labour
employees get. These labourers get double
the wage though thev do the same work. In
that connection 1 have moved my cut
motions Nos. 412, 4i12A and some others.
This casual labour are given wages for 26
days and are told that they have a holiday
for four Sundays, Though they are given a
holiday for the four Sundays, they are not
paid the wagss for those four Sundays. 1
bave already written a letter to the Prime
Minister requesting that the conditior. of
their wages should also be referred to the
Pay Commission. Through my cut motion
I have demanded ihat the hon. Minister
should accept this and make an anoounce-
ment to refer the question of their condition
of wages to the Pay Commission otherwise
these 4 lakh railway employees would not
derive any benefit from the report of this
Pay Commission.

The railways make a profit of Rs. 10
crores by not paying full wages to these 2
lakh railway labourers as given to other
casual iabourers doing the same job. To
the Rs. 150 crores mentioned by me earlier
Rs. 10 ciores should be added and R». 160
ores should be shown as the extra money

About the Utkal Express, it takes 57
hours to reach Delhi. I am told that the
officers also say that this time could easily
be reduced by about 9 hours ; the only
grumbling is done by the Central Railway.
1 think, the Minister should talk to them
and find out whether it could be redu~A at
least by 7 hours.

About the Rupsa-Talaband narrow gauy
line the Uneconomic Lines Committee hr -
already reported to make it a broad line
Shri K. P. Singh Deo has also referred to it.
If this railway line is made a broad gauge
line, and extend it by only 30 kilometres, it
joins with Howrah Bombay line and you get
another feeder line both opening to Haldia
and to Paradip Port, having an opening to
all the industrial area of Rourkela, Tata,
Ranchi and even Bhijlai. I would like the
hon. Minister to serlously look into it,

14.20 brs
[Mr. Deputy-Speaker In the Chair)

Then, there is an over-bridge demand at
Cuttuck for many years. This is a wvery
important demand. There is a cut motion
on that in my name. 1 would request the
boan. Minister to look into that,

About the accidents. I have given thres
cut motions. Ido not want to dilate on
this. I would like an 'explanation or a
reply from the hon, Minister. [am told,
if the points raised in these cut motions are
adhered to by the Railways, lot of accidents
could be avoided.

There is a place Kotai in the South
Eastern railway on Howrah-Pud line, where
the people are demanding for a long time
to have a station. There is a cut motion
given by Mr, Surendransth Dwivedy. |
would request the hon. Minister to do someg-

thing in thet regard,
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Sometimes, I am really astonished to
find that whenever we write to the Railway
Boerd to seck & certain  clarification in
matters of some employees, the reply given
is that it has been done for “‘administrative
reasons.” Once the Railway Board gives a
handle to the officers not to answer us and
say that the things have been done under
the guise of *“administrative reasons”, a lot
of injustice and coercion will be dobe to
the employees on the grounds of ‘‘adminis-
tration reasons®.

Thers is another cut motion No. 109,
About 200 to 300 staff quarters were com-
pleted but were lying vacant at Khurda
Road. I tabled a Question and 1 have also
written a letter to the Railway Board. I
demand that arrears should be collected and
responsibility fixed on the officers for the
loss of revenue. They say that there is no
necessity to fix up the responsibility for loss
of revenue because when they were com-
pleted, they were left open and so the
people went and occupied them. The ques-
tion is why they were left open. Is it mot
somebody’s responsibility to look after
them ? The employces do not get the
quarters, but quarters arc left open
and vacant and others occupied them
There was a loss of revenue to the extent of
Rs. 10,000 to the Railways. They say that
they ore not geing to fix up the responsi-
bility. 1 demand that they should fix up
the responsibility.

1am told that about many of the
employees who joined the 19th September
strike, their cases have been lying in the
courts and they have been dragged from
court to court. There is a lot of harassment
and I request that their cases should be
withdrawn.

Again, thete is  cut motion No. 413
where I have sald that unresolved dispuics
with the all-India Ruailwaymen's Federation
should be referred to & tribunal as has been
done in the case of the All India Railway-
men's Congress.  Since they are recognised
unions, there should be no discrimimation.
I hope the hon. Minister will mnot practise
disarimination between these two unions
and will 1efer the unresolved disputes 1o a
tribunal.

Lastly, about A S. Ms and S. M, their
service copditions, promotions, elc. have
pot been Touched for years. For the last
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20 years they have been working and they
have not any promotions. In South-Eastern
railway, in Khurda and Kharagpur Divi-
sions, in answer to a question, the Ministry
has agreed that for some of them for about
20 years there has been no promotion,
These people have reached a saturation point
and that they are greening being choked up.

Similar conditions eixst in Southern rail-
way In respect of office clerks, etc. It is a
problem which is related to almost all the
railway employees. The hon. Minister had
given an assurance last time. But nothing
substantial has heen done. 1 would request
him 10 do something in this regard.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) :  Sir, it is wvery difficult to
find any relation between the hon. Minister's
assurance given here and the follow-up
action taken by his executive officers, We
are not 1o go very far off to prove the
allegation against the Ministry. Only at the
time of presentation of the Railway Budget,
the hon. Minister said. 1 quote :

“Thes House will recall that my
predecescor had indicated this time last
year that some reliel would be provided
to staff who have bzen at the maximum
of their pay-scales for two years or more
and should be allowed a personal pay
equivalent to the amount of the Incre-
ment drawn by them in the scale. Staff
who have been at the maximum of the
scale of Rs, 450-575 for two years and
over will be granted a personal pay of
Rs. 30 a month.”

Sir, this is an assurance given by the hom
Minister and in the course of a few days a
circular has been issued by the Railway
Board stating that the personal pay should
be granted only to those employces who
have been declared fit for prowmotion but
could not get promotion for want of vacancy.
There may oot be many avanues of promo-
tion and many officers are stagoating at
their mrximum. The hon. Minister says that
their cases will be considered with all
sympathy and consideration and they will be
given a personal pay every month, But the
Railway Board has put in certain restrictions
and stated clearly that only those employees
who have been declared fit for promotion
but could not get promotion for Want
of vecancies will get the incremeat. |
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submit to the hon Minister through you :
let the hon Minister come out with a proper
reply whether his assurance given to this
avgust body is quite in line with the circular
issued by the Railway Board

Further the circular goes on to say :

“After a careful consideration of all
aspects of the matier, the president is
pleased to decide that Class II1 and
Class 1V Railway Employees (other than
those employees in the Railway Board
and its attuched offices) of all grades
who have been or may hereafter stagnute
at the maximum of their pay scales for
two years or more should be granted &
personal pay equivalent to the rate of
the increment last drawn by them in
their existing scale.”

What wrong has been committed by these
poor Class 11l and Class IV employess who
are working in the Railway Board and
attached offices ? If this assurance is (o be
implemented in general for more than 12
lakhs of regul:r railway employees, why
should all employees not get equal chance 7
Why should there be any discrimination ?
Why should these lower grade emplovess
working in the Railway Board and attached
offices be debarred from getting this benefit 7

Secondly, on 5.8.1969 in reply to an
unstarred question No. 2271, thc Railway
Minister assured for the restoration of one
Railway Line but not implemented so for.
1 read out the question and the answer *

“Will the Minister of Ra‘lway be
pleased to state :

(#) Whether his Mipistry has received
representations from the people of
Haldibari in West Bengal for restoring
the Railway Communication between
Haldibari and Jalpaiguri towns on the
North-east Frontier Railway ; and

(b) If so, the steps taken in the
matter.”

The reply is :

“(a) Yes.

(b) As the monsoons have already set
in, the restoration work of the line
between Jalpaiguri and Haldibari siations
can b: taken in hand ooly afier the
rainy seasom, by which we cxcept to
receive the report of the Technical
Committee sppointed by the Ministry of
Irrigation and Power which would give
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us a better appreciation of the whole
situation.”

This was stated by the hon Minister, Dr.
Ram Subhag Singh who was the Railway
Minister at the relevant time. But, after
that monsoon passed, autumn passed, winter
passed by and now spring has come Even
now the Railway Board has not taken any
steps to lay the railway line between
Haldibai i and Jalpaiguri towns in that area
which was s0 much affected by the great
October floods of 1968. There were several
representations made by the people of that
area where this particular line has afected
the transport system of nearly two lakhs of
p=ople of that locality. I have also submitted
a cut motion on this particular issue and I
request the hon Minister to come out with a
straight reply as to what is in his mind and
the Railway Board

SHRI C. K BHATTACHARYYA
(Ramiganj) : It is a strategic line ..

SHRI B. K. DASCHOWDHURY : The
hon Member is correct ; it has got certuin
stratcgic importance and it goes upio the
border of East Pakistan.

Thirdly, Sir, there was another question.
That was on 22nd April, 1969 in which the
hon Railway Minister stated : "None of the
three posts o! Assistant S'ation Masters of the
Cooch Behar station was withdrawn * But
aciually ope Assistant Station Master was
withdrawn. When [ referred to the Railway
Minister about this matter, of gross
irregularity between the reply given by the
hon Minister and the actual state of affairs,
he scot a leiter to me oo the 10th of
October, from which letter I quoie. He
sald :

“It is regretted that inadvertently the
fact of having surrendered ooc of the
posts of Asst. Station Masters had not
been noted in the books and incorrect
information was furnished in reply to
the Lok Sabba Question on 220d April,
19 9.

It is howeve: proposed that at the
carliest opportunity Shri Lala should be
re-posied to Cooch Behar Station.
Instructions to that effect will be issued
to the NF Railway "

‘The Minister was good ecnough to send me
that reply. But what do we find 7 Fien
today that post bzs not been given to that

4
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particular Lala whose services were with-
drawn from the Cooch Behar Station, What
we see is this. The hon Minister says one
thing ; we find the officers in the Railway
Board and in the respective zones do just
the other.

1 have a fourth instance at may disposal.
According to the Railway Board and
Government of India iostructions, the State
Road Transport organisations in the respec-

tive States should be given certain financial -

assistance. In West Bengal there are three
Road Transport Organisations. In my
constituency in North Bengal there is one
known as North Bengal State Transport
Corporation. According to the Government
of India’s decision— contained in their letter
No. 24 T(4)/69 of 8th September, 1969, the
Government of India should contribute
33 1/39% of the toral capital of each State
Road Transport Corporation. And, according
to that calculation, North Bengal State
Transport Corporation,—whose head office is
at Cooch Behar in my constituency— should
get Rs. 60.50 lakhs from the former
Railways. Of course, the Railways were
good enough and thc Railway Minister in
his wisdom sanctioned Rs. 35 lakhs and
left over a balance of Rs. 25 lakhs and 50
thousands. To get the balance amount from
the Railway Board, the North Bengal State
Road Transport Corporation has been trying
for the last few months, Together there is
a balance of Rs. 25 lakhs 50 thousands.
They said in a letter ; “Kindly relcase the
balance of Rs, 25 lakhs 50 thousand, without
which our transport corporation is finding
difficulty.” They gave no reply properly.
They also wanted this, namely, if it is not
possible for them to give all the due
amounts, the Railways may at least give a
portion of it. No reply came from the N F.
Rallway H.Q. at Malegaon. This is the
type of thing we are constained 10 come
across in the Railway administration. Even
in respect of specific decision of the Railway
Board and the Railway Ministry, these are
not being carried out by the executive
officers,

In the case of low-paid employees they
make ralionalisation and job analysis. In
this connection I wish io refer to ope thing.
In 1967 in Bangalore,— probably in May or
June, our present President Mr. Giri—when
lic was Vice-President at that time,—made
e observalion at the time of inaugurating a
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conference when he said “Job analysis
should be done properly on all the executive
offices of the Government. Because there
are reports that 509, of the officers do not
work according to their ability.”

That obviously included the railways too.
If due to the job amalysis, certain posis
ought to be withdrawn, then why should the
executive officers’ posis also be not with-
drawn to the required extent when they are
in detault and do not act properly 7 We
bave seen in the case ol the rafllways that
as a result of job analysis, certain posts of
stalion masters and ucket-checking staff have
been withdrawn on the ground that they are
over-staffed. But what about a job analysis
for the executive officers ¥ There should be
proper rationalisation in their case also, and
if necessary, Parliament should be able to
review what their actual performance is. I
have just now pointed out a case where due
to ipadvertence, and due to the entry not
being made properly, a wrong reply was
given to this House by the hon. Minister.
‘Who was responsible for this 7 Is it not the
case that the reply came to the hon.
Minister's table, after having been passed
and checked and censored properly by the
officer responsible for doing so 7

MR. DEPUTY-SPEAKER : The hon.
Member should try to conclude now.

SHR1 B. K. DASCHOWDHARY : 1
have submitted about 30 to 35 cut motions,
and 1 do not have time to deal with all of
them. So. 1 would speak mainly on one of
them for the present.

In 1968, I received a stereotyped reply
from the Railway Ministry that they were
not in a position to take up many of the
schemes which we had suggested, owine to
paucity of funds. But in 1969, I had referred
to one proposal and suggested that the
Railway Board sl:ould consider the question
of a modified miniature radar s;stem being
installed to avoid accidents and train
collisions. It was a small compact machine
which could be introduced to awoid cocl=
dents, collisions, etc. Mr. Apurba Kumar
Chaudhuri, who hsppens 10 be an employee
of the NF Ruilway had invented some
machine for this purpose, and 1 request the
hon. Minister to go through the details
which had been published in the newspapers
and also ip certain foreign journals. Of
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course, it is true that the Railway Minister
took some half hearted action on that matter,
because I had pressed that point here in
1968, during the discussion on the Railway
Budget. In spite of the fact that Mr.
Apurba Kumar Chaudhuri, an employee of
the NF Railway had invented a machine
which could effect a saving of about Rs. 200
crores to the Railway Board, the officers of
the Railway Board at that time were not
very much ipterested in giving proper
cncouragement to imp'ove that machipe.
This invention was based on the electronic
system but they were not inclined to give
him any encouragement. Laler on, on 26th
March, 1968, there was an examioation by
the screening committee of this particular
proposal, but it was dope in a most halfl-
hearted manner. 1 would request the hon.
Minister to get all the deiails sgain and
personaily satisfy himselfl and see il he
could come forward and s-y that he has
personally examinced this proposal and found
that it would be of no worth pursuing it
further. 1hope the hon. Minister would
take in to consideration all aspects in regard
1o the scope and prospects of this electronic
machine which can prevent ull sorts of
accidents and train collisiont, and which
could ultimately effect a saving of Rs. 200
crores to the Railway Board out of
their total budget. 1 hope the hon. Minister
will consider this, and I am certain that if
this machine is instelled, it will give a new
relief to the railway passengers and railway
tax-payers.

R wo Aro frardt (¥far) : I
o wgied, 4fs www G 3, wefay
% %9 qEew § Wit wgiew ¥ |
wAAEgATg 1 gR Iee § fF A
FT 9T M F4A )

W THey & w7 foRw
o ww FeeTe &Rt wRIRE & O
% gu & | 97 W o fewie & 5o
#Y wte st T9o THo ¥ T T 1¥TW
foar wma W aw faad s @ AR
w® §—ft mfew, st gaTET, ¥o TW
g fag oft J99—, I7 qa® AT T
arRET grr § SR IWW g ¥ Oy
garte faar § f& @@ v iR fer
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A 39 99 F) AT §7 A §
96 99 # & fau twA & on
FAE T WW, ¥ ww @ @
T MTEYT & FFT A oyt 2w
AT R IWE1 AEeiEA ¥ W w
W AT WX ANFeUT w5t aw forer faar
T WIT IEE! WTHTH aF § omw oy
&t 9a% aga ¥ grawa gw g oawdr §
W RN QR & qed ane B aw
T FH1 g g% & |

ATETT A T AT G GwH Ag-
F@ g W § A gwI % |
W AT X g & @@ Wl
#1 w9aT &re § {5 anediyy & gowet
T & HTH ATHEAT AH T A pwd
& #9 @, @ @ e ®
WA FTAT LY |

aga fedi & ©F & &1 o T fafa-
NEam @i & o @
12 dtw F1 aT WA § Ayt aw
FT & 9T7 A7 IW AT 7 40 W W
g ¥ grar §, IR T g & aww
qEaT &, 9% AG1 ¥ AW 9T, agi ok
g fam sde @R ¥ @1 ofews
T i o gl § WX agt & ey
F graww @ g Qe §)

T Ty, T, e e
Twgr Rl g dewEt § W WJgw
TwA & AT 7 v adaw qww & gy
Wi formr #t | & arrn ¢ 6 sEd o
¥ Wy s St ar wr g

T gt TR A W G gal
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At rAmd am A iak S o@m o ¥ wg AW E ) 4@
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wy |
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g § M O A A Ay S WA
TAEeT add # wreEr I AW
ot @ & | qgl # ol A1 Fwm gfar
¥ fmft o ¥ surar ¢ &€ W1a WY
# g qr ana fe o wEar agt fawdt §
Y ag wegfes g gni | & o wgi sAr
g = & wfawfal # gamn g o
T wgar g afew a WE N onfw
oY & JUAY T & FeX H TR wv o
Ty Af $ ® § TWoaw ¥ W
weit w1 W freEm st § AR
wiaig wo g s wEw e wg Sfew
i w3 |

o Fore dHow A7 mfrdw F A
# wf Wt A wEr @ e Eef wEe
®1 SO TW ATE T L, WE g A
wguﬁm!ﬁﬁﬁﬁﬂﬂ
o # e @ & ST @ 9™
iy w1 T T, 9 @9 & A
wwe faay oo s WA A O oY ©ONE-
gt

wefm ¥ foerma T #m
W s W sEw w5 5e T
fror | g ok wear fagd o feed,
waefry & ¥ f W@ aw w5 gewr

fis ¥ T® N ¥ IE wETS, FAIY
mg@mnﬁmma, S

Y %1 wrk srwewT A | 9W 9 EW
il wh 8 Wi a0 § WK

T B OF gwrr fear mr oar
IM-FETET FT | AW Fgd & 5wt
oAl FT gFar ¢ afFA JrAT A Bl
§ A T TG AT § W A gE A
FWE 1@ T-EETE F oA wE A
gt Ot Wl WA M Erv-eeETE GAw @
Wt A7 e § 9 g 9§, W
Fa waw A ag frw feafa ® & &few
g A & wTT & @ @ ow
F AT FT FH S § IA% qrg §
Tg TA-EETE @Y Al FTH FX AT WY
A A wr gEEE N A g g
FEaa AFATE |

s 4 frew fer o1 ff @@we
¥ wre Ho He WrAT B FEAFHTIT THT
T T, W oE Ffae R waT
am & W S EERT A AT
FO AT FIFT awEr =Ser 9™
@ty A fagre arell w STRY
gt &) oma Wt fe s sra Aw-
ae, wr gETETd, ATq anew W@ g
RIAE a9 wEws ¥ R FEAR
& forer gur & 1 W ey gl gt o

aw, g8 @ & frdew wom 2

MR. DEPUTY-SPEAKER : 1 am told
the Minister wanted to speak at 3 P. M.
We have a few more miputes. 1 may tell
Shri S C. Jha tnat his party’s time is exhau-
sted. He can speak at the stage of the
Appropraiton Bill, .

st gow wm (W) WS
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gy, § fad amiza @ wE &
WA TEAT WTgAT # ) @i # i o
fFmy aE SraT o | g @t qa
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T am woa Tgr @1 fE AR
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WET ¥ 1 W P TH d F OART
I AT Dfew |
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UF qX QAT AgE A I9d R
%1, fadgax & wfems #1 g G fwe
fegr 41 | @ AgTAT TR W 2 A5
& 9t amEt § 3R oFt 2 Afsw afs
g Mt Y TEgA AR | OF AW 6
3 fir forr T wifemd #1 W
o firew fair 4 377 ag @t @ #ifog
fr foagee 71z wifems 1 @ 59
femr S agi wifs & wwwAT § IR
qTq AT AT A ATE & | FW F
T g & e R 2 A

o ot 59 teww @y
g fr @ grs & foafes § #49 §
9g amd & fod o | qg wEE ot
"t & 1| ¥ fA § 5 97 o
1 FEGT F1 2EH 9T AW g f7g
U, FEEl & gEEC A Y Ay, wEl
Y TrAEW W 44 A4 faar T, dg7-
arT & a8 Ange A fr = adfafar
TR W §3 § e, [ s
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st Ay fag (7219): weaw waEg,
¥ op ¥y qa fx ¥ wran § fom # P
TF §F ot ¥ ATew A€ & W A oW
@ Tva & war ¢ fawe f frgdr 20-22
o ¥ wmaerar & A uF g ad
A TE T Y fgmraw wRw #
wror Y agY @y arew § A fF wme
¥ oz ff wiT gF% FA il & aEgg
fefroee st gfg afigEd ) W w
FqaA o Y 9T argT WY Sta gEETar AT
AN A A A @ 2 fE
Yoz § wwE H oA TR Ao
g & FT OTT qwAr w0fgw | gee §
o & 7 FFT fE e W g W A
waATAT qar gt wf @, ey wgeeEar
AL F U AT G E, IW AT A § q9;g
fordre twx fwmn 21 gt ot @x
(o R 3t &, qgt 9T w9 qEd fa
Wi g 2, FreET gy g, -
TaTwA  gwt 8, afew gt qT e
wTeE wE o #, agt o W T
fa | W fgRrew W §, @
Wy fr ¥ =2 awr et A &
fore ager 38 77 o &, Tt aw 2 e
WA WA 1 w3, e oF &
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W a2 5o wgt o w wEmn
wifed, oy #2d & s w9 ¥ 75t ammE
¥aew ¥, wgt o ey i d e
ﬁ!ﬂ'ﬂ‘lmzwiﬂiﬁm@gﬁgm
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Y FIEAIE O & mar AR
THEIC FATEATY & FTSHIE O &7 A
for 2 o o

st firr Ao (awft) @ guTSRE
agra, & qmr o ¥ qeered wwar g
UN-FVEE #19 H 9iq arg aar
mlﬁm13mﬁmﬂa
T fag W omd ¥ @y,
T T g | e YT FT qrEry &
TE WA WL HIET |

FAl—aads ¥ faet o faeeft @
TEAF GAE UF A 37 Y& Fav afsre )

A 87 ¥ awfl WgT F 0 {@y FT
FTFET 2, I§ T I HT AT aga T& U &I
o2 aF T8/ =T @A g, forewy agt
& w1t F1 qgT FfoArs gt § 1

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 am thankful to the
hon. Members for the large number and
variety of suggestions and views to which
they have piven expression in their speeches
on several aspects of railway adminis-
tration. 1 have followed all this with
keen interest. 1 find that the main
concern of the hon. Members was the
creation of new facilities, especially for the
arcas with whose needs and conditions they
arc very intimately connected. I shall not
be able to deal with all these things on
account of the limitation of time. I have
other opportunities, and I shall avail myself
of those opportunities soon in order that I
may acquaint mys¢lf and become conversant
n ore fully with their viewpoinis and 1 may
have also occasions to discuss with them in
detail various things regarding which it
would not be possible for me in the very
limited time to say very much now.

15.00 hrs.

1 may assure the hon. Members ﬂlllt the
letiers which 1 receive from them and the

views which they express on the floor of
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this House are to me of very great impor-
tance, 1 learn a great deal from those
communications and I endeavour to give
very careful thought and attention to them
and | study them. And as I arrive at con-
clusions 1 shall convey them to the hon.
Members and make personal contact for
further discussion so that we may arrive at,
especially, some kind of consensus in Parlia-
ment regarding the way in which we want
to handle and tackle the wvarious intiactable
problems, the number of cases which I am
facing and this country is facing and which
are of very great interest to all of you.

101

I must confess that with regard to the
many demands on the railways which have
emerged in the course of these discussions,
1 would not be in a position in the present
circumstances to give such answers as nay
carry any assurance, any satisfaction, to the
hon. Members I am very sorry I am called
upon to give assurapces. Several hon.
Members have come and told me, “On this
occasion, just say this much, that something
will be done.” 1 have seen the fate of
various assurances in the past and I for one
am not going to expose myself to this risk.
The assurances given by my predecessors on
the fioor of this House are sacred for me also
and if there is to be any change because of
circurnstances, 1 would like to share the
facts and the considerativn with the hon.
Members.

‘While I am not able to paint a rosy picture
regarding the various things which have been
put forward here as to how and how soon
they will be carried out, various demands
made, I can also say that I have faith that
in the course of time, with the co-operation
of all, it may be possible to give a better
response’ a more favourable response. (o
present & befter picture to the House than
is possible at this stage.

I shall try to give to the House in a
brief compass, the perpective of development
of the railway system as 1 see it and the
course it may t-ke__.n the next few years.
This has relevance pecause various things
with which we wij| pave to deal later on,
regarding which 1 apg called upon to give
answers, depend ypon @ realisation and
understanding of what is abead of us and
how well we are edyipped now to deal with
those things and, if there are deficiencies,
how we are going to remove them.

Itis better I do so than make any
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vague assurances because it is a proper
realisation, understandiog, of the hard

facts and their implications that alone can
form the sound basis for any expectations
which may be eotertained regarding the possi-
bilities of the system for the future.

In the course of my reply to the debate
on the railway budget I stated briefly what
1 visualize as the role and the obligations of
the .railway system. I indicated then the
limitations and handicaps under which we
are labouring as well as the measures which
1 think should be adopted for the effective
discharge of these responsibilities. Let me
know define in some precise terms what
these responsibilities are in the present
context, in the context of the questions
which have been raised here.

It is elementary that the railway system
will have to develop a co-ordinaated
approach, a coordinated pattern of railway
transport for both passenger and goods so
that all the national needs are served ade-
quately. The railway system shall have
failed in iis essential purpose if it is found
that it is upable to provide adequately and
efficiently for the traffic which arises in the
course of the development of the economy
of this country, particularly in industries
like coal, steel, ferillizers and cement which
are 1he base for the development of the
economy of this country. It goes without
saying that it has to develop a bulitin
preparedness fo meet any emergency, may
be in relation to defence or anything else,
at short notice.

1 want to bring out one thing which has
a bearing on the capacity of the railway to
do these cffectively. These responsibilities
are not for the railways alone to carry out
in isolation. In amy nation. perticularly in
2 nation with a planned economy, there
bould be a coordinated approach to the
development of the transport system of the
country in which different forms of transport
are assigned their appropriate place ; in
keeping with the needs of growing traffic in
the country, the investment pclicies should
be directed towards building up the
right combinations of different transport
services— transport by 1o0ad, shipping, inland
water, air etc.—and the admipistration of
the various transport services has to be
integrated with tpe help of the power of the
State. This Is inevitable in a planned cco-
nomy and this is the comtext in which we
bave to view something which has exercised
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he minds of hon. -Members, which has
flgured in-several speeches earler, namely,
rail-rond competition, which has a close
bearing on the kind of things which it is
possible for us to do now but which we are
unable to do now.

There should be no place for destructive
cempetition between these two methods of
transport, leading to the cremtion of idle
capacity and wasteful use of scarce and
valoable resources which is “happening now.
The relevance of these observations in this
discussion lics in the loss of revenue that is
‘being caused to the railways on mccount of
the fact that the roads are taking
over traffic, wvatuable high rated traffic
for which the railwars have already
built ep adequate capacity. It has also a
bearing on our being constrained —this is
unother aspect—to maintain uneconomic
lines where, at the same time, adeguate
alternative methods of transport have already
grown up.

To conserve the resources of the nation
and, at the same time, to avoid losses to
which the railways are being subjected, on
both these accounts, the railways on their
side must first do all that is possible, make
the maximum effort, to raise the level of
efficiency and make available the services
that are directed to the user to the utmost
extent.

On the other hand, we are entitled to
expeer that yome method of organisation will
bhe devised to ensure that road transport does
not encroach upon the sphere of the railways
in the absence of any national justification,

There is apother aspect. It must also
be re:lised that if we lose Rs. 7 crores or so
on uneconomic lines, there in s0 much less
available for new lines. [ do not want to
create any apprehendion in the minds of hon.
Members that 1 am taking sdvantage of
this occasion to introduce a departure from
the existing policy. We ghall try to improve
and make viable ar many of these lines as
possiblc but where it is established that
recurring losses are being incurred which are
irretrievable; 1 hope, I shall have the support
of the House in following a suitable course
in respect of that,

Let me have a very quick glance at our
past expericnce regarding the performance
of 1he railways in relation to the demands
on the system because it will throw seme
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light on the way in which we have to go
ahead in future. Because of the inadeguate
allotment of funds in the Second Plan, the
railways were not able to carry ont the
tasks set for them.

I remember the acute aoxiety that was
being experienced by those who were dealing
with the planned development of the country
because of the fact that we were not able to
move coal which was belog produced, the
simple bottleneck being the railways. The
net result was overcrowding of passenger
trains and cootinued use of overage stock
for passenger traffic. Regarding good traffic
we were not in a position to lift all the
traffic that was offered.

During the Third Plan enough resources
were provided for the railways as a result
of which adeguale transport capacity was
developed to meet the estimated requirements
of various sectors of the economy. How-
ever, development in other seclors, parti-
cularly in agriculture and industry, did not
come up to expectations with the result that
the Third Plan ended with some surplus
transport capacity. This creation of facili-
ties and capacity not being used fully and,
therefore economic loss to the npation was
questioned several times.

Let usn w have a look at what lies
ahead. The main objectives of the railways’
fourth plant naturally, is that for all the
freight and coaching traffic that develops and
is anticipated during the Plan period full
provision has to be made.

Some hon. Member mentioned a little
while ago the question of compuiers, the
utilisation of electronics and wvarious other
innovations. In & vastly developing system
it is not possible to carry on in the old way
and we have to make use of all that research
is able to place at cvur disposal. This
moderanisation of the system, therefore, is
another very high priority and we will have
to carry it out to the maximum extent
subject of course to the availability of
resources.

Another objective is accelerating the
pace of gauge conversion to the maximum
extent 80 as to extend the more efficient
broad gauge sysiem 1o areas of rdpid econo-
mic development and high traffic potential.

A working group of the Planning
Commission bad gone inlo the milway's
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fourth plan and they estimated the originat-
ing freight demand at the end of the Fourth
Plan at 290 million toones. However,
keeping in view the criticism of the Pablic
Accounts Committee in regarding the estima-
tion of -railway teaffl: targets in the Third
Plan as also the trends of growth in railway
freight traffic over the previous five or six
years, the Railway Minister considered it
prudent to pitch the target of originating
traffic at 265 million (onoes in 1973-74 as
against 290 million tonnes. This was accepl-
ed by the working group and ullimately by
the Planning Commission.

In order to cater for the level of traffic
of this o'der, the Railways had initially
estimated a requirement of Rs. 1700 crcres.
However, owing to overall p:ucity of
resources, the allotment was reduced 1o
Rs. 15.25 crores by the Planning Commission
for the same target, that is, of 265 million
originating tonnes. The major elcments in
this allotment of Rs. 15,25 croies are :
Rs. 620 crores for ollirg siock, Rs. 315
crores for line capacity works which include
Rs. 60 crores for conversions, Rs. 200 creres
for track rencwals. Rs. &3 crores for now
lines, Rs. 82 crores for e'ectrification and
some smaller amounts for othe: purposes.
Of the allocation made for new lines, Rs. 55
crorcs will be required for completion of
works in progress and Rs. 28 crores could be
earmarked for taking in hand 8(0 kms. «f
new construction provided these are finan-
ciolly viable. Even Rs. 28 cicres allotment,
as 1 found later, has ty be jeduced by
snother Rs. 4 crores 10 Rs. 5 crores because
some other things have been taken in
hand, the Farakka barrage and some other
works

In view of the increasirg demand from
State Governments, from the public and
from ihe Members of Parliament and,
keeping in view the transport requireents
of specific large indusirial or mining pro-
jects or major port schemes and rallwavs’
own operational needs or those required for
strategic considerations, the surveys have
been or are -proposed to be taken up in
respect of schemes covering about 2000 kms.
Theso are the surveys wilh regard to new
lines.

The construction of new lines, generally
involves heavy capita]l investment. As the
railways have to pay a dividend of 6 per
‘cent 10 tlic'General Revenves on the capital
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invested on such lines, only projects that
give a return of 675 per cent on the
additionai investment should be considered
financially viable. Genérally, it is foend
that, unless the new line gencrates a heavy
density of high rated grods trafic, the
project will hardly be financially viable. In
the circumstances, we have 10 be highly
selective in the matter of determining new
lines to be ta.en un for construction and
prierity will heve 1 be gicen for snch lines
which arc required for development of heavy
indusiries. (ransport of mineral iraffic gnd
major port schemes etc. aud, hesides, lines
required for stralegic considerations. With
Rs. 28 crores that is likily to be svailable
for taking up new lines in the | ourth Plan,
it is expecied that we may be able to initiate
construction of approsinatel: 200 km. of
new lines at a 1otul estimated cost of about
Rs. 75 ciores. The =urveys for the new
lines ex'ending over 2000 km. have either
been completed or are in progress. The
propusals for the Fourth | lan are expected
to he select out of thi. depending on the
results of the sutveys, the economic viablity
of the projects and the relative priority
which these lines wil' merit

With Rs. 60 crores provisicn in the
Plan, the conversion of sp cific sections 0
broad-gauge is being considered on merits of
cach case A prespective Plan has -been
prepared for taking up ile conversion to
broad-gauge ©f about 3000 Kms of important
arterial M. G, trunk routcs in some parts of
the country where the existing M. G lives
are even now rurning 1o near ssturation
limits. The total cost of these conversions
is expected to be over Rs. 17 crores qnd
subject to the availability of funds and laying
down of priorities, the works are planned
for compleuon within the next 10 to 15

years,

The financial basis of the Railway
Programme in the pext five yrars is the
allocation of Rs. 585 crores out of the Plan
funds and the contribution of Rs 940 crores
from sources within the Railways. This s
coming to the crucial feature of the railway
situation and the prospect for doing anything
more for which there ure numerous proposals
and supgestions. A quick roview now under-
taken by ''s indicates that we are not likely
to generate the resources expected of the
Railways. Firstly, the financial perfi = -ance
io the -year 196570 has not given the an:uci-

97-71
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pated results, in that ugainst an expected
surplus of Rs. 1.91 crores, we are mow
baving a shorifall of Rs. 12.55 crores.

The operating results in 197071 will be
only slightly better. 1 am afraid the
Railways apart from Rs. 525 crores aiising
out of contributions to the Depreciation
Reserve Fund, may not be able to gencrate
internal resources of more than about Rs.
215 crores, leaving a gap of Rs. 200 crores
in the funds required for the implementation
of the Plan. Unless we can find ways of
bridging this gap of Rs. 200 crores, there
will be no funds availabe for completing the
lines under construction, for taking up any
new lines for gauge conversion, or for any
upgrading of uneconemic lines It is incon-
ceivable that the nation will permit such a
disruption of the 1ailway programme 1 may
assure the House that the railways will do
their best to curtail expenditure and to
increase earnings and thereby try to augment
their internal resources. But the very best
we can do may not suffice. It will he moie
8o if the surveys that are now in progress or
will be undertaken enlarge the list of new
lines of whi-h economic feasibility is estab-
Hshed. The proposals for new lines which
have already been received make a total of
13,152 kilometres at a cost of Rs. 1266
crores, Even a small fraction of it will call
for the creation of new resources of a wvery
considerable size.

What are the ways open to us to meet
this deficit, apart from the steep stepping up
of the efforts by the Railways to improve
their own performance ? In the first place,
I feel weo are cntitled to ask that whatever
gap remains with regard to new investments
necded for fulfilling the tasks entrusted to
the Railways will be bridged bv timely
provision of additional funds out of the
Plan allocations 1 shall - appeal to the
Coventions Commitiee to place the liabi-
lity of the Railways for dividends to the
General Revenues on a more equitable hasis,
It will not be unreasonable on our part to
expect that we will be allowed a fair set off
for services which we perform below
cost on social grounds or in national interest.

1 have given these bard facts in order
that no doubt may remain in our minds as
to the very difficult situation in which we
are placed and as to the urgency of taking
effective and necessary steps at an early

MARGH 28, 1990

w09 108

stage so that we may not be found wanting
when calls are made on the facilities of the
railwayt and on our accoent the economy of
the country may pot suffer or its develop-
ment may not be retarded. Of course, it
will not be possible for us here and now to
settle these matters, but it is my intention to
have proper discussions on it with all concer-
ned so that we may find suitable solu-

tions for all these problems and difficul-
ties.

1 will now take up some of those things
which arote during the course of the dis-
cussion. 1 am not sure whether Shri Onkar
Lal Berwa is here now but I cannot help
referring to certain things which he said.
Hon. members would not like me to pay too
much attention fo his abservations, specially
with regard to my recent visit 10 Bombay.
Whatever matiers he has brought to the
notice of th: House during his speech will
receive very carelul consideration and atten-
tion and they will be dealt with promptly in
spite of his rather unhelpful and poor advo-
cacy. Probably those on whose behalf he takes
up cudgels would have disccvered that by the
manner of his presentation, he does not add
any strength to their case, He referred to
my visit to Bomdav for personal observation
of the conditions there. especially with regard
to suburban traffic snd he passed the verdict
that whatever 1 might have witnessed there
personally is all meaningless and fruitless
because 1 cannot bring about any change for
the better, that 1 will not be allowed to do
it for various reasons—those are his conclu-
sions. Of cowse, if it were so, that will
lighten my burden, but I don’t take it in that
sense. But he should have at least felt that
he should be relieved of the urge to go on
putting o me questions or proposals for
fulure action. But he did not find any
consistency in that and he went on reeling
off at breathleas pace dozens of grievances
of all kinds, for which he expects immediate
redress at my hands. 1 shall of course take
all the action that it possible,

1 will say something about my vist to
Bombay, because it was raised her= and
several other Members mention:d, and 1 had
two full days in Bombay and I feel satisfied
th.t 1 have now a vivid idea and a clesrér
understanding of ihe problems in that area
than all the notes and files on the subject
could have given me. 1 have met and talked
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to scores of people who could not have come
to mzet me in Delhi. I have seen many
things which would not have come to my
knowledge otherwise 1 can now never
become oblivious of the handicaps of the
suburban passengers as human beings having
shared that experience myself. 1 may not
bs able 1o bring to them muzh suscour very
soon but 1 am sure that they will u-derstand
that the best that is possible will be done for
them. [ mention a small thing which
would never have occurred to me other-
wise

st ®o ATe  famrdt : mE awEd

gaTaq ¥ a7 grEw qE g, W@t ot «¥
FE F =T q91 F, A7 WE a@

Zrea 2

SHRI NANDA : That is true; I will
go to the places which you will recommend
and als», I wish to say, this is not the last
visit, this is a part of a regular thing.

I found in several compartments right in
front of th: entrance big milk cans and huge
baskets containing wvegetables and other
things brought in by vendors. They obstruc-
ted the way and made entry and exist much
more difficult. It was almost impossible to
get in or get out ; but I was able to effect
my entry in the face of these difficulties. I
suggested to the General Manager who was
present with me that such use of the space
in the train could be restricted to some
compartment at one end of the train. This
was accepted, On the spot some of the
cans were removed and | was told that my
suggestion would be carried out in fulure,
This is a very small matter, but this illustra-
tes how such personal inspection and
experience can bring to light many things
which otherwise may remain hidden. |
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countries also. Peak means 4 hours in the
morning and 4 hours in the evening, 8 hours
is the pzak. The interval between two
successive trains during the peak hours is now
as short as 3 minutes, And it is not
possible with the existing capacity and
resources to increase the frequency any
further,

I am however fully seized of the difficul-
ties and the who'e problem is being tackled
in different phases. On the Central Railway
seven pairs of additional suburban tiains are
bei-g added from 1-4-19,0 by more intensive
utilisation and tighter turnround of rakes.
Our immediate problem is replacement of
oveiaged Electric Multiple Unit coaches of
which we have as many as 242 on our hands.
These coaches being over 40 years old are
giving a lot of trouble and indeed should
have been replaced a long time ago.

Accordingly, whatever coaches are being
turned out by the producing units are Arst
being utilised for  replacement only.
Th's work will be completed within two
years, These new coaches however have 15
per cent more seating capacity than the old
ones, and their introduction would Itself
afford relief and reduce overcrowding to a
considerable extent.

About another 24') coaches are likely to
be produced iu the last two years of the
Fourth Plan, and these are being utilised for
introduction of additional trains. But
introduction of additional train services, how-
ever, requires additional terminal and
sectional capacity for which provision is
being made. 1 was talking about three
phases, immediate measures, and then In
the course of the next two years or 0, more
coaches to be produced and then additional
facilities being provided. Provision has been
made in the Fourth Plan for the replacement
of 40 coaches and to provide an additional
451 coaches up to March, 1971. The difficuity

went into the whole problem of o W
ding in the subarban trains. Both Centra
and Western Railways have already conducted
a survey which had revealed that during the
peak hours these trains are overcrowded to
the extent of 709 on Central Railway and
809 on Western Railway in spite of the fact
that in 1968-69 the oumber of suburban
services is 56% more than in 1950-51 there
being 1151 trains now as against 736 in
1950-51 on both these railways together. |
talked to some people about the suburban

poak. They say, well, it may be in other

which has arisen is this, and 1 could realise
it after discussions : although it muy have
obstructed our progross, | feel that it is not
insoluble. We have a programme and we
have placed orders for certaln equipment in
order to producc these coaches, But the
delivery is not taking place according to the
programme, and months pass. It s not as
if it bas to come from forelgn couniries,
That Is being produced in every masulactur-
ing establishment within the country It
will be my business pow, having scen alf
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that, to a0 to thoss establishments and ask
them to do it quickly, fird out what their
difficulties are so that we could try to rem. ve
those difficulties, 55 that the passengers could
be relieved of this | .rdship owing to conges-
tlon and overcrow.' ng

SHRI SP A\ADHAKAR  SUPAKAR
(Sambalpur) : let him go in disguise in
future.

SHRI NANDA - When 1 go in disguite,
then [ am told...

SHRI SURENDRANATH DWIVEDY :
Heis so w.l known How can hego in

disgurse ?

SHRI KANWAR LAl GUPTA (Delhi
Sadar) : Let him go in burkha,

SHRI NANDA : At Ghaziabad T went
by car and then 1 took off my can and then
went and saw the conditions. My visit to
Bombay was a planncd visit. 1 am going to
have such visits at other places also, and if
the visit is going 1o be in cognifo, then no-
body will know it, and the hon. Members
also will not know it.

As my hon. friend Shri K. N, Tiwary
has pointed out, this question of overcorwd-
ing is not restricted to suburban traffic only,
though it is much more there, bscause of
the commuters who have 0o move up and
down every day. and it is not just an occa-
sional experience, day and night : therefore,
its importance increases As was pointed
out, people had 1o move on the roofs of

trains. 1 know thai same deaths have
oocurred on that account and some
scoidents have occurred duc to that, and

these must be stopped - All that [ can do
is to explore every possible avenue of bring-
ing-to an end these disgraceful conditions.
As to hew far 1 shall succoed and what the
results will be, 1 shall, as 1 have been asked
s0 to do, report 1o the House and seek its
belp and point out where my limitations
srise in doing other things.

Ar regards the accident 'hat occurred m
Bdibay, some hon. Members had seen it
themselves I think my hon. friend Shri
Surendranath Dwivedy had also seen it. |
would like 10 sey sumething about it, not all
ihat neotls to be said. bivanss thore is'sn

MARCH 18, 1570

Is70-71 m

inquiry into it. The Additional Commis-
sioner of Railway Safety. Bombay, nas
com d his y inquiry into the
accident, on 23rd March. Therefore, what-
ever may be our views and impressions, we
cannot now go into the causes | they will bo
disclosed after the inguiry, and whatever
aclion hes then to be taken in the light of
whatever is revealed there will be taken.

SHRI SURENDRANATH DWIVEDY :
The railway doctors have done a wonderful.
job there.

SHRI NANDA : I was in hourly touch
and 1 was being informed of the position
from time to time. Immediate atteniion
was given, and all the help that could be
provided was made available, I am very
glad that the hon. Member Shri Surendra-
nath Dwivedy saw it for himself. Ex-gratia
payment was made promptly. But the
feature which must draw our atiention is
that due to overcrowding, a number of peeple
were haoging by the door handles. They
were hanging outside ; if only they had been
inside, nothing would have happened. That
is one part of it. But this is happening
every day. But why was it that this accident
occurred on that occasion 7 It is said that
there was some obstruclion outside and so
on, regarding which 1 would not like to say
auything in gieat detail now, but regarding
which action has been taken on our side.

I have taken action to see that such
obstruction as bas brought about this accident
should not occur in future. Leiters have
issued that a foot by foot survey should be
made of the whole of the area not only in
these lines but on all suburban lines so that
any possible obstruction can be located and
removed so that such difficultics may not
arise in future.

SHRI N. K. SANGHI : Why not pro-
vide automatic door closers in suburban
trains 7

SHRI NANDA : If there is agreement
about it, I think we shoyld do It. But 1
was told that past experimce is that this
will not be tolerated.

AN HON.MEMBER : It will be very
warm,
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SHRI NANDA : We will go into it in
greater detail later. Remedial action has
been taken and I hope we will never be faced
with such a thing which has caused so much
injury, pain and hardship to so many people
in that area. .

I will hurriedly deal with a few other
points, Shri Samar Guha had written to
me about his experience in Rajdhani Express
regarding drinking by passengers which
causes trouble, nuisance and embarrassment
for other passengers. 1 have looked not it.
There is no legal power to bar it, but we
will try to do whatever can be done by
persuasion and such methods so that we ean
improve matters.

oY WA q1 g FTET ;W AR
TATT § ? FIYT qATIY TRH AT H |
SHRI NANDA : We shall go into that.

SHRT KANWAR LAL GUPTA : Why
does he not ban public driaking on the
railways 7 What is the difficulty ?

SHRI NANDA : I cannnt off hand say
there will be a law. 1 have to go into the
pros and cons of this question.

Then Mansi was a matter of very great
interest to th» hon. Member, Shri Kameshwar
Singh. He wanted an answer and here it
is, I am inviting him to accompany me to
Mansi : 1 am reaching there on the 4th.
Secondly, [ have tried and, I believe success-
fully removed the apprehension, worry and
anxiety of the hon. member. He reminded
me of having a meeting with various Mipis-
tries so that dilatoriness is cut shortand a
deciston arrived at. I have held that meet-
ing ; we have come to a decision and the
work will be taken up immediately. Neces-
sary adjustments between the Ministiies as
to who has to pay what and who has to carry
it out will be made. Therefore, that problem
ls solved and work will start immediately
and whatever is possible to be done to pro-
tect that area from erosion will be done.

SHRIB. K. DASCHOWDHURY : What
about branch lines for the flood-affected
areas on the N. F. Rly. in the Jalpaiguri,
Siliguri area ? )

SHRI NANDA : If 1 take up fodividoal
¢ascs, now, it will not be possible for me to
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deal with all. But I give the assurance that
T will communicate with all. But I give the
assurance that I will communicate with him
and share with him all my ioformation.
Where a decision bas not been taken, I
certainly cannot give an answer immediately.

SHRI S, KUNDU : Why not visit that
area 7 He wanted the Minister to pay a
visit to that area.

SHRI NANDA : That is certainly not
very difficult.

SHRI B. K. DASCHOWDHURY ; Why
not fix up a time by the end of April ?

SHRI NANDA :
year,

I am always very cautious in dealing with
the question of the employees because of my
past association with them for more than
25 to 30 years as a working trade unionst, so
that I may not import any bias in dealing
with their problems. On the question of
casual labour. the very words ‘ca:ual labour®
sets up some kind of adverse reaction in my
own mind becauss I have been against
casual labour and contract labour all these
years but even then I realise that there are
certain conditions in which work chrnnot be .
done except by making some contract arrange-
ments. Some duties are such that a person
may be here today and may not be here
tomorrow. There is maintenance on a
particular section and that work stops, you
cannot carry the load of all those who are
brought in to work. Therefore, a cortain
amount of casual labour is inescapable,
Though & person may be here today aod
somewhere else tomorrow, he is a human
being whose interests have to be safeguarded.
Therefore, there is & provision that after six
months persons who have been causal
workers, except when it Is construction
work or some such thing for which thousands
have to be engaged and they have to go on
to other projects, should become temporary
workers getting practically the same pay and
other benefits. Then, among the temporary
workers, the arrangement is that as soon as
any vacancies arise, they arc given
priority, they are put on the top of
the list, there is relaxation regarding
their age limit and various other coasidera-
tions are shown to them Not that I am
fully satisfied. 1 have told my collesguey

By the end of next
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n the Ministry that T want to have a very
close look at this problem.

oft o qwo sl : ST AT Fwa
A oY Y Ay gy

st wo Ave famrdt (warenier) :
flar gz ¥ & S dgue e w
T fFar AT @ W g A ¥ 9w
fram oz 7w far & fax gor fear
AT} T A% IT ¥ g werA
QAL DX ¥ AT qar WA AT

SHRI NAMBIAR : Workers have been
treated as casual for more than ten years.

SHRI NANDA : There isa very large
number of ca:ual workers, I know that. Tt
may be because of the dimensions of our
activities, a long track the maintenance needs,
eic. butldo not know immediately the
solution. We will try to work towards it,
to see that a larger proportion have some
prospect for the future. As to how it should
be created, I would like 10 look into that.

SHRI S. KUNDU : Would you like to
set up a commission or & commitiee ..

SHRI RANGA (Srikakulam): There
wai a commillee recently.
SHRIS KUNDU : ...of Members of

Parliament to go into this matier 7 The
wage difference of casual lobours between
Benga! and Orissa is from Rs. 40 to Rs. 60
because they say the civil authcrities have to
give a report for a mininfum wage: Why this
is insisted upon only for casual la~our and
not for Class I, Class 11 or Class 1II pists ?
Wiy do you not see that minimum wages
are given trrespactive of whether the civil
authorities give a report or not ?  Even this
small step will give lot of relief,

SHRI NANDA : Where legislation is
applicibie, certainly it should be done,
there should be no difficulty about it.

SHRI NAMBIAR : They should bz ab-
torbed at least mfter three or five yeas.
Voi put any limit Now there is no limit.
For 15 years people have remalned as casoal
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labour. The administration has vacancles,
but it is not filling them up. It is deliberately
done. 1 can show you any number of cases,
Please put some limit.

SHRI NANDA : The information is
given by the hon. Member and [ have al-
ready taken that into account and I bave
asked the officers why there is such a large
number :nd whether a larger proportion
could not be put on more psrmanent basis.
At any rate association for such a long
period with the railways entitles them to
better consideration.

st THo URo WrEl : aFaf we ¥
A AF-AE F@T 41, IEH AL A AN
sqgeqr F1 TE, qET HAEqT AT-AT AT/
FIUT AT F AT F AT AT FFAT R
Sfe= famm =T a3 |

SHRI NANDA : 1 do not claim any
kind of superiority to say that I shall be
able to do what others could not do. [
shall try my best and shall let hon. Members
know the vutcome of my efforts. There were
other aspects such as Commercial Clerks and
other classes of workers., [ shall deal
separately with these matters ; it is included
in my general statement. With the help of
such lion, Members here and in Rajya Sabha
who are conversant with their conditions
and problems without setting up a formal
committee which will take months and
months, we shall quickly sit down and sce
if we can arrive at certain conclusions.
The same answer applies to licensed porters
also.

Iam in a difficulty about the unions,
I met the representatives of both the fede-
rations when I went to Bombay and told
them : why have you to come separately,
why oot together ? They cume together.
With such good offices as I am able to ren-
dzr, they would like to have that. On the
one side we are moving in that direction and
on the other we bave to recngnise and deal
with a large number of category-wise unions
which is not proper. [T realise als